ACTION TAKEN REPORT IN THE MATTER OF HON'BLE NGT IN ORIGINAL
APPLICATION NO. 671 OF 2022- “NEWS ITEM IN NDTV DATED 11.09.2022
TITLED 4 KILLED 20 INJURED AND SEVERAL MISSING AFTER SURAT
FACTORY FIRE”.

BASIC INFORMATION

M/s. Anupam Rasayan India Limited (Unit - 6) is an Organic Chemical (i.e. Bulk
drugs, bulk drugs intermediates and specialty chemicals Acetaldehyde, Advance
specialty / Pharma compounds and R & D Centre Along with Pilot Plant)
manufacturing unit located at Plot No: 2425, GIDC - Sachin, Ta - Chorasi, Dist-
Surat.

Unit has obtained CTE - Fresh (NOC) (No. 77387) vide order dated: 27/04/2016
which is valid up to date: 15/01/2023. [Copy of CTE is attached as “Annexure -
A”]

Unit has obtained Environment Clearance from MoEF on dated: 07/08/2017 &
Amendment in Environment Clearance on dated: 02/02/2018. [Copy of EC & EC-
Amendment is attached as “Annexure - B”]

Unit has obtained CTE - Amendment (No. 94074) and order issued on dated:
28/08/2018 which is valid up to date: 29/06/2023. [Copy of CTE - Amendment is
attached as “Annexure - C”]

Unit has obtained Environment Clearance from State Level Environment Impact
Assessment Authority (SEIAA), Gujarat on dated: 23/08/2019 [Copy of EC is
attached as “Annexure - D”]

Unit has obtained CCA - Fresh (No. AWH - 104795) on dated: 25/10/2019 which
is valid up to date: 30/06/2024. [Copy of CCA - Fresh is attached as “Annexure -
E’]

There is no any previous legal action against to this unit.

ABOUT INCIDENT

Fire incident occurred in this unit on 10/09/2022 (@22:00 Hrs) and Board officials
visited the said unit on 11/09/2022 (9:15 Hrs). As per Inspection Report the
following observations and immediate action was undertaken [Copy of Inspection

Report is attached as “Annexure - F”]
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(1) Production process for manufacturing of 2, 4-Diflouro nitro benzene and
distillation of solvent Sulfolane were going on at the time of incident within
production plant Section-I.

(2) Blast/Fire incident occurred in receiver of distillation vessel due to
unknown reasons.

(3) Total Four persons lost their lives (1 on the spot + the other 3 persons were
missing at the time of incident. However later on they were found dead in
the morning during rescue operations on 11/09/2022) and twenty persons
are injured due to the Blast/Fire incident.

(4) Looking at the category of the plant and the use of solvent in the plant it
can be said that at the time of blast/fire incident in addition to smoke,
Volatile Organic Compounds may have been liberated , resultantly, the
status of air quality at the time of incident can be considered as severe in
terms of Air Quality.

(5) Production plant section-I and glass windows of the production plant were

found damaged due to Blast/Fire.

Additional information in connection with above mentioned Inspection report

along with layout of affected area has been received through E-mail from the

Regional office, Surat on 14/09/2022. The same reveals the herein below referred

facts: [Copy of E-mail with additional information is attached as “Annexure -

GII]

(i) Production plant section-I of M/s. Anupam Rasayan India
Ltd(Unit-6), Plot area having dimension: 17.6 Meter x 43.10
meters, out of total Plot premises area @ 9376 Sq. meter
(Having total Plot area dimension: 75.57 Meter x 124.07 meter)
of the Plot No 2425 is found affected due to Fire/Blast
incident dated 10.09.2022 (Copy of the Layout plan with
marking affected area is attached here with). The area affected
due to Blast/Fire is around 758.56 sq. mitrs. that is
approximately 8% of the total area of the factory premises.

(i)  The area that has not been affected due to the Blast/Fire that
took place on 10.09.2022 is Storage tank area, Utility area, Lab
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& Pilot plant Building area wherein only Research and
Developmental activities are being carried out and there are
no plant and machineries installed and is vacant as on date,
Production plant section-II and admin building (windows of
which are broken)

(iii) As informed by factory inspector, The Directorate of
Industrial Safety and Health report is in process and is

awaited.

ACTION TAKEN

Gujarat Pollution Control Board has issued Closure Direction to unit under

section — 31(A) of the Air Act - 1981 with immediate effect and imposed Rs. 1

Crore interim Environmental Damage Compensation (EDC) with following

conditions: [Copy of issued Closure Direction is attached as “Annexure - H”]
(i) To comply with the Directorate of Industrial Safety and Health
directions and submit its compliance report.
(ii)  To submit safety Audit report, HAZOP study report & PLI policy.
(iii) To collect & dispose generated wastewater, burned/Partially
burned material due to fire incident in a scientific manner and
submit details.
As per Closure Direction issued by the Gujarat Pollution Control Board, unit
has already paid Rs. 1 Crore as an interim EDC on 17.09.2022. The power
supply of the unit has been disconnected by DGVCL on 19.09.2022 whereas the
water supply of the unit has been disconnected on 17.09.2022 by GIDC, Sachin.
[Copy of disconnection letter of Power and water supply is attached as

“Annexure-1"]
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Annexure - A

GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

VSR Sector 10-A, Gandhinagar 382 010
ot B e By Phone : (079) 23226295
| ,,C ) Fax  :(079) 23232156
onsent to Establish' . .
(CTE-77387) Website : www.gpcb.gov.in
BYRPAD.
NO: GPCBICTE-SRT-3173/1D_S0114/ Date: __|__ 12016
To,
Mis. Anupam an India Ltd.(Unit-6)
12475, GIDC,
- 384230,

al:- Chorasi, Dist:- Surat.

Sub: Consent to Establish (NOC) under Section 25 of Water Act 1974 and Section
21 of Air Act 1981
Ref: 1) Your application no. 103165 recsived Dated. 16/01/2016

Without prejudice to the powers of this Board under the Water (Prevention and Control of Pollution) Act-
1974, the Air Act-1881 and the Environment (Protection) Act-1986 and without reducing your responsibilities under
the said Acts in any way, this is to inform you that this Board grants Consent to Establish for setting up of an
industrial plan/activities at Plot No:- 2425, GIDC, Sachin:- 394230, Tal:- Chorasi, Dist:- Surat.For the R & D of
the following items:-

Sr. No. | Produst Quanti
1) Research & Development (R & D)Centre along with | 1 MT/Month
Pilot Plant no commercial purpose

Note:-

Chemistry Compstencies (Group/Molecule]

» _ Halogenated Compounds

* Hydrogenated Compounds

» Agro Intermediates & Finished Products

*  Pharma intermediates & Finished Products

» Acetylated Compounds 5

+__ Acylated Compounds

« _UV-Based Compounds

o Nitro & Dinitro.Gompounds

+__ Cyanation Compounds

«__Compound from Grignard Reacfion

»  Triazine & Benzophenone Derivatives

SUBJECT TOTHE FOLLOWING CONDITIONS: -

The validity of this order will be up to five years l.e. 15/01/2023

Unit shall maintain zero discharge of wastewater.

Steam shall be obtained from common Boiler of Mis. Sanjoo Dyeing & Printing Mills P.Ltd.
Size reactors will be as per letter submitted.

N

CONDITIONS UNDER WATER ACT 1974:

1 The quantity of the industrial effluent to be generated from the manufacturing process and other ancillary
industrial operations shall not exceed 26.5 KL/Day. The effluent shall be treated into ETP and RO
Plant, RO permeate shall re-used and RO reject shall be evaporated into the evaporator to
maintain the Zero liquid discharge at all time. RO reject shall not be used for any purpose.
N2 The quantity of domestic waste water shall not exceed 3 KL/Day,

M/s. Anupam Rasayan India Ltd.(Unit-6)(ID_50114) %

Clean Gujarat Green Gujaral
1S0O-9001-2008 & I1SC-14001 - 2004 Certified Organisation



3 The quantity of water to be used for the mfg. Process and other ancillary industrial operation shall not

exceed 74 KL/Day.

4. The effiuent treatment plant consisting of the foltowing units as proposed by you shall be installed.

Collection tank

Dosing tank

Neutralization tank cum Equaiization: Tank
Setlling tank /Primary lamelia

Reactor 1

Primary setting Tank

Storage tank

Filter press

MEE feed tank

Candie fitter for MEE feed

MEE

ATFD System

MEE Condensate Water Storage Tank
Collection tank

SBT system

Sludge drying bed

R.O.Plant

Evaporator

5. Domestic waste water shalt be disposed through septic tank/soak pit system.

6. The unit shall install meters for measuring category wise (category as given in water cess Act-1977

Schedule- I1) consumption of water.
7. Unit shall also provide flow meter at ETP)
CONDITIONS UNDER AIR ACT 1981

8. The foliowing shall be used as fuel.

["8t. No. | Fuei | Quantity

0] | Naturalgas™ | For TFH on
2) Diesel 45 LitHr

9 The applicant ‘shall instali & operate air pollution control system in order to achieve norms
prescribed below.
10. The flue gas emission through TFH stack shall conform to the foliowing  standards:
Stack | Stack Stack height | Air Pollution Control | Parameter Permissible
No. attached to in Meter system Limit
1 TFH 30 Multi cyclone
(250U Separator + Particulate Matter | 150 mg/NM?
2 D.G.Set 1M | e SOz 100 ppm
Stand by NOx 50 ppm
(500 KVA)

M/s. Anupam Rasayan India Ltd.(Unit-6)(ID_50114)
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154

152

15.3

The process emission through various stakes/vent of reactors,process,vessel shall conform to the following.

Stack Stack Stack Air Pollution | Parameters
No. attached to height in | Control System Permissible Limit
Meter
1. Reactors 15 Two stage 100 mg/Nm?*
Caustic Scrubber 50 ppm
150 mg/Nm?
40 mg/Nm?

Stack monitoring facilities like port hole, platformfladder etc., shall be provided with stacksivents
chimney in order to facilitate sampling of gases being emitted into the  aimosphere.

Ambient air quality within the premises of the industry shali conform to the following standards:-

PARAMETERS PERMISSIBLE LIMIT
PM 10 100 Microgram/M

PM25 60 Microgram/M:
50, 80 Microgram/M:
NOx [ 780 Miorogram3 |

All measures for the control of environmental pollution” shail be provided before commencing
preduction.

CONDITIONS UNDER HAZARDOUS WASTE :

Applicant shall have to comply with provisions of Hazardous Waste (Management & Handling & trans
boundary Movement ) Rules-2008 as amended from time to time.

The applicant shall obtain membership of common TSDF site for disposal of Haz. Waste as categorized
in Hazardous Waste (Management,& Handling & trans boundary Movement ) Rules-2008 as amended
from time to time.

The applicant shall obtain -membership of common Haz. Waste iﬁcinemmr for disposal of incinerable
waste.

The applicant shalljprovide temporary storage facilities for each type of Haz. Waste as per Hazardous
Waste (Management & Handiing & trans boundary Movement ) Rules-2008 as amended from time to
time

GENERAL CONDITION :

‘Adequate plantation shall be carried out all along the periphery of the industrial premises in such a way
that the density of plantation is atieast 1000 trees per acre of land and a green belt of 3 meters width is
developed.

The applicant shall have to submit the returns in prescribed form regarding water consumption and shali
have to make payment of water cess to the Board under the Water Cess Act- 1977.

In case of change of ownership/management the name and address of the new owners /partners/
directors/ proprietor shouid immediately be intimated to the Board,
o

M/s. Anupam Rasayan India Ltd.(Unit-6)(1ID_50114) 3



20.

21.

22

The applicant shall however, nat without the prior consent of the Board bring inta use any new or aitered
outlet for the discharge of effluent or gaseous emission or sewage waste from the proposed industrial
plant. The applicant is required to make applications to this Board for this purpose in the prescribed
forms under the provisions of the Water Act-1974, the Air Act-1981 and the Environment  (Protection)
Act-1986.

The applicant also comply with the General conditions as per Annexure - | attached herewith (No.1 to
38) {whichever applicable),

The concentration of Noise in ambient air within the premises of industrial unit shall not exceed following
levels:

Between 6 AM. and 10 P.
Between 10P.M. and 6 A.

¢ 75 dB(A)
. 70 dB(A)

Applicant is required to comply with the manufacturing, Storage and Impoit of Hazardous Chemicals
Rules-1989 framed under the Environment (Protection) Act-1986.

If itis established by any competent authority that the damage is caused due to their industrial activities

to any person or his property .in that case they are obliged to pay the compensation as determined by
the competent authority.

For and on behalf of

GUJARAT POLLUTION CONTROL BOARD

(K.C.Mistry)
Senior Environmental Scientist

M/s. Anupam Rasayan India Ltd.(Unit-6)(ID_50114) 4
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Annexure - B
F. No. J-11011/272/2017-1A-li(1)
Government of India
Ministry of Environment, Forest and Climate Change
(Impact Assessment Division)
Indira Paryavaran Bhawan
Jorbagh Road, New Delhi -3

Dated: 07" August, 2017
To
M/s Anupam Rasayan India Limited (Unit-V1)
Plot No. 2423 & 2425, GIDC Estate Sachin
Taluka Choryasi, District Surat (Gujarat)

Sub: Bulk drugs, bulk drug intermediates & specialty chemicals manufacturing unit
(650 MTPM) at Plot No. 2423 & 2425, GIDC Estate Sachin, Taluka Choryasi,
District Surat (Gujarat) by M/s Anupam Rasayan India Limited (Unit-Vi)- Terms
of Reference-reg.

Ref: Online Proposal No. IA/GJ/IND2/65026/2017 dated 30™ May, 2017.

Sir,
This has reference to your online proposal no. IA/GJ/IND2/65026/2017 dated 30"

May, 2017 along with project documents including form |, draft terms of references and pre-
feasibility report (PFR) regarding the above mentioned project.

2 it is noted that the proposal is for terms of reference for bulk drugs, bulk drug
intermediates & specialty chemicals manufacturing unit (650 MTPM) at Plot No. 2423 &
2425 GIDC Estate Sachin, Taluka Choryasi, District Surat (Gujarat) by M/s Anupam
Rasayan India Limited (Unit-VI).

3 As per Form 1 and PFR, the proposed land area is 18,.755 m?. industry will deve&op
greenbelt in an area of 38% i.e. 7195 m® out of 18,755m° of area of the project Tin
estimated project cost is Rs. 80 Crores. Total employment will be for 90 persons as direct &
20 persons as indirect for the proposed project. Industry purposes to allocate Rs. 2 Crores
towards corporate social responsibility. It is reported that. no National parks, Wildlife
sanctuaries, Biosphere reserves, Tiger/Elephant reserves, Wildlife corridors etc. lies within
10 km distance of the project site. Mindhola river is around 5.2 Km away from the project
site.

4 All Synthetic Organic Chemicals Industry located in a notified industrial area/estate
are histed at S.N. 5(f) of Schedule of Environmental Impact Assessment (EIA) Notification
under Category ‘B'. However, due o non functioning of SEIAA, Gujarat, the project has
been considered under category ‘B’ and appraised at Centrai level by Expert Appraisal
Committee (EAC).

5 it is informed that, ambient air quality monitoring was carried out at 8 locations
during December- February, 2017,
6 Total water requirement will be 455 KL/Day, which will be met from um:

supply. Total 92 KL/Day (72 KL/Day industrial + 20 KL/Day domestic) of effiuent shall i
generated. Industrial effluent of 57 KL/Day generated from waste water process, washmg

i
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A. Previous Consent-Reject / CCA Order / NOC Order (C&A) Uploaded in XGN on 19/02/2018 17:57:18 from IP No: 103.207.47.18.
B. 50114-Anupam Rasayan India Ltd(Unit-6) accepts the LEGAL responsibility
and undertakes that the furnished information is CORRECT & ACCURATE.
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and scrubbing will be treated in ETP, and then after neutralized waste water shail o

CETP of M/s. GECL. In case of CETP becomes non- functional,
solvent stripper, ATFD, RO, etc. for the treatment of effluent & RO Permeate ~

it will be t!(,dk d i e

H‘

within premises and RO Reject will be sent to MEE and 15 KL/Day waste wate: genor&ta d
from cooling tower and boiler will be reused in scrubbing and washing purpose.

Power requirement will be 3000 KVA and will be met from DGVCL and 1025 KVA (2
nos.) D.G. Set (for emergency only). Proposed unit will have gas based boiler (10 TPH),
thermopack heater (6000 U x 4 nos), D.G. set (2 nos.) & process vent (3 nos). Two Stage
Water + Alkali Scrubber will be installed to control the emission from air poliution source.

7.

8.

is;
NOz

The proposed products and by-products are:-
Products

i Name of Product

Acetylated Compounds

~NOOTBRW N -

Phen

10

-1
Benz
12

13
14

15
16
17

18
Adva

19

oic Acid (

. 2.4-Dichloro Acetophenone

2,5-Dichloro Acetophenone
4-Fluoro Acetophenone
2,4-Dichloro-5-Fluoro Acetophenone

'2.4-Dichloro Phenacy! Bromide

2,4-Dichloro Phenacy! Chioride
2.4-Dichlorobutero Phenone

oxy Compounds / Dipheny! Ether Compounds

2 -Chloro-4-(4-Chloro Phenoxy) Phenacyl Bromide

2-Chloro-4-(4-Chlorophenoxy) Acetophenone / 4-

Acetyl-3,4’-Dichloro Diphenyl Ether
3- Chloro-4-(2-Bromo Ethyl-4- Me'(hyi 1,3-dioxolane-

- 2-yl)-4-Chloro Dipheny! Ether

4-(2-Bromomethyl -4-propyl-1,3-dioxolane-2-y!)-1.3-

. Dichlorobenzene

ompounds

5- Methy& 2.3-Pyridine D:rmbaxyhr‘ Amd

3,4,5-Tri Methoxy Benzoic acid

3.4,5-Tri Methoxy Toluene

1- (4 -methoxyphenyl)-3-(4-tert-butylphenyl)propane-
1.3-dione

2-Ethylhexy!-2-Cyano-3,3- -diphenyl-2-Propionate
2-Ethylhexyl(2E)-3-(4-methoxyphenyl)prop-2-

. enoate

2-Ethylhexyl-2- Hydroxybenzoate |

nced Speciaity / Pharma Products

4-[[4.6-bis[[4-(2-ethylhexoxy-
oxomethyllphenyllamine}-1,3,5-triazin-2-

| CAS No.

2234164
| 2476-37-1
403-42-9
704-10-9
2631-72-3
4252-78-2

| 66353-47-7

119851-28-4
873012-43-2

60207-89-8

- 112110-16-4
118-41-2
6443-69-2

87075-14-7
6197-30-4
5466-77-3
118-60-5

88122-99-0

112110-16-4

| Proposed
. Capacity
(MT/Month)

200

200

100

150
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A. Previous Consent-Reject / CCA Order / NOC Order (C&A) Uploaded in XGN on 19/02/2018 17:57:18 from IP No: 103.207.47.18.
B. 50114-Anupam Rasayan India Ltd(Unit-6) accepts the LEGAL responsibility
and undertakes that the furnished information is CORRECT & ACCURATE.
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21
22
23
24

25
26
27

y!}amzno]benzovc acid -2-ethylhexy ester
4, 4-[[6-((1, 1-

20 damethylethyl)amino]carbonyl]phenyl]amino]-1, 3, 5-
! triazine-2, 4-diylldiimino]bis-bis(2-

. ethyhexyl)benzoate.

- 2-(2, 4-dihydroxyphenyl)-4, 6-bis (2, 4-
! dimethylphenyl)-1, 3, 5-triazine.

. 4-n-Butyl Resorcinol

- 4-n-Hexyl Resorcinol

Propanedionic 2,2'-(1.4- phenylenedlmethyhdyne)bts

- -1.1'.3,3'tetraethyl Ester

. 2,4-dihydroxy Benzophenone

' 2-Hydroxyl-4-methoxyBenzophenone

| 2-Hydroxyl-4-(Octyl)Benzophenone

28

29

- 31
32
33

34

36

37
. 38
j 39
C 40
41
42
43
44
- 45
46
.47

48
49

’

2- (2H-benzotriazol-2-yij-4,

Acid

| 4H-3,1-Benzoxazin-4-one 2,2'-(1,4-phenylene)bis-
 2-(4 8-diphenyl-1,3,5-triazin-2-yl)-5-

30 . (hexyloxy)phenol

2-Hydroxy-4-Methoxy Benzophenone -5- Sulphonic
acid
Benzoic acid -4-

[[(methylphenylamino)methylene]amino] Ethyl Ester

2-(5-chloro-2H-benzotriazol-2-yl)-6- (1,1-
dimethyiethyl) -4-Methyl Phenol
2-(2H-benzotriazol-2-yl)-4-(1,1-dimethylethy!)-6-(

. methylpropyl)phenol

35 | 2-(2H-benzotriazole-2-yl)-4,6 bis(1-methyl-1-

Phenylethyl)phenol ‘

6-bis (1,1-
dimethylethyl)phenol
2-(2H-benzotriazole-2-yl)-4- methyl phenol
2-(5-chloro-2H-benzotriazol-2- yh)-4,6-bis (1,1-

- dimethylethyl)phenol

2-(2H-benzotriazol-2-yl)-4-(1,1-dimethyiethyl)-
phenol

2.2 -methylene bis [6-(2H-benzotriazol-2-yl)-4-
(1,1,3.3-tetramethylbutyl)phenol
2-(2H-Benzotriazol-2-yl)-4-(1.1,3,3-
tetramethybutyl)-Phenol

2- Acetylphenothiazine

2- Chlorophenothiazine

2- Trftuoromethy! Phenothiazine

2-Methoxy Phenothiazine

2- Mercaptomethy! Phenothiazine
Chlopromazine Hydrochloride

Bupropion

2-(6-Methoxy napthalen-2-yl) Prop:omc Acid

N

1564702-15-5

1668-53-7

18979-61-8
136-77-6

6337-43-5
131-56-6

131-57-7
. 1843-05-8

2-Hydroxy-3.3.5-trimethyl Cyclohexyl Ester Benzoic | 118-56-9

18600-59-4
147315-50-2

4065-45-6
57834-33-0
3896-11-5
36437-37-3

70321-86-7

3846-71.7

| 2440-22-4
1 3864-99-1

3147-76-0
103597-45-1

3147-75-9

66311-94-3
92-39-7
92-30-8
1771-18-2
05-08-7643
50-53-3
34911- 55 2

H
DONNA 5
S0
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| 50 | Citalopram Hydro Bromide . | 59729-33-8

| 51 . Cyclobenzaprine Hydrochloride ‘ ; 1 303-53-7

| 52 iCyproheptadine Hydrochloride _ | 129-03-3

- 53 Tamoxifen Citrate , ; - 10540-29-1

. 54 | Doxepine Hydrochloride - 1668-19-5

. 55 | Doxylamine Succinate L . 469-21-6

- 56 | Imatinib Mesylate | 162459-95-5

| 57  Etoricoxib - ‘ - £ 202409-33-4

- 58  Dothiepin (Dosulepin) Hydrochloride ©113-563-1

59 | Flupentixol Dihydrochloride ‘ | 2413-38-9

| 60, Ketamine Hydrochloride ‘ | 6740-88-1

| 61  Losartan Potassium ‘ | 114798-26-4

62 Teneligliptin Hydrobromide Hydrate 760937-92-6

63 | Olmesartan Medoxomil ) | 144689-24-7 |

. 64  Keto Loratadine ‘ ‘ 5 79794-75-5 |

- 65  Tedizolid Phosphate I | 856866-72-3

66  Enzalutamide N - 915087-33-1 '

. 67 | Empaglifiozin ‘ L | 864070-44-0

' 68 | Dapaglifiodin , | 461432-26-8

Total production of alt groups (1to4) G5

By-products

' By- Products / Hazardous wastes B | CASNo. ~ (MT/Month)
1 24-28 % Aluminum Chioride Sciution | 7446-70-0 2588
- 2 | 28-30% Hydrochloric Acid ‘ | 7647-01-0 439
|3 | 22-28% HBr Solution ~110035-10-6 538
. 4 Dilute Sulphuric Acid - 7664-93-9 ;; 706
-5 1 15-20% Sodium Sulphate(Na;SO4) Solution 2‘77“57‘-826 330
. 6 Sodium Bromide Salt & Solution - | 7647-15-6 133
' 7 | Sodium Sulphate Sait & Solution  7757-82-6 175
8 | 15-20% NaCl Salt & Solution | 7647-14-5 L1509
L9 Pot]assiumﬁBromide Salt & Solution §7758—02—3 32
10 Potassium Chioride Salt & Solution | 7447-40-7 163
11 | Aluminum Hydroxide Salt 21645512 | 152
12 Sodium B sulphite Salt & Sclution £ 7631-90-5 3655
13 Ammonium Chloride salt 12125029 e
14 Sodium Acetate Salt - 127-09-3 ‘ ?
15 . Ammonium Acetate Salt - 631-61-8 | 550
16 Zink Chioride (ZnClz)Solution | 7646-85-7 ; 596
7 Magnesium Sulphate (MgS04)Salt o 10034-99-8 , 61
18  Silica Oxide (SiO2) | 112926-00-8 110
| Total 11829

g. The proposal and draft terms of reference (TOR) was considered by the Expert
Appraisal Committee (Industry -2) in its 24" meeting held during 14"_16"™ June, 2017. The
Committee prescribed the following additional ToR along with standard ToR as available on
the Ministry website, for preparation of EIA/EMP report: &
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Additional ToR

i. A layout plan earmarking space for development of greenbelt of atleast 10 m width -
along the periphery of the plant, with three layers of trees which Cain conliol v b
the poliutant from the project, shall be submitted. At least 33 % of the area shall be
developed as green area with trees. Trees shall be selected as per CPCB norms.

i Atleast 2.5 % of the total project cost may be earmarked towards Enterprise Social
Commitment (ESC). PP shall submit a five year plan for ESC.

iii. Chemical name of the product with CAS No. number and the actual end use shall be
provided.0

v Toxicity study (L.Cso/LDsg) of the products shall be undertaken.

10 Based on the recommendations of the EAC, the Ministry of Environment, Forest and
Climate Change, hereby accords terms of reference for preparation of EIA/EMP reports for
the above said project, with the standard ToR applicable to the project and the additional
ToR as specified above. Public consultation is exempted as per Section 7(i), Ill. Stage (3),
Para (i)(b) of EIA Notification, as the project is located in the notified Industrial areal/estate.

11 The final EIA/JEMP reports shail be submitted to the Miistry oo per [0 0
consideration for environmental clearance, within 3 years as per Ministiy's O 14 No
11013/41/2006-1A 11 (1) dated 8" October, 2014.

12, The consultants involved in the preparation of EIA/EMP report after accreditation
with Quality Council of India/National Accreditation Board of Education and Training
(QCYNABET) would need to include a certificate in this regard in the EIA/EMP reports
prepared by them and data provided by other Organization(s)/Laboratories including their

status of approvals etc.

‘84/}/@ 2,017
(S K. Snvastava)
Scientist E

Copy to:-
1. The Chairman, Gujarat Pollution Control Board, Paryavaran Bhavan, Sector-10A,
Gandhinagar-382 010 (Guijarat)

2. Guard File/Monitoring File/Website/Record File
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F. No. J-11011/272/2017-1A-H(1)
Government of India
Ministry of Environment, Forest and Climate Change
(IA-It Section)
Indira Paryavaran Bhawan
Jorbagh Road, New Delhi -3

Dated: 27 February, 2018

To
M/s Anupam Rasayan India Limited (Unit-V1)

Plot No. 2423 & 2425
GIDC Estate Sachin, Taluka Choryasi
District Surat (Gujarat)

Sub: Buik drugs, bulk drug intermediates & speciaity chemicals manufacturing unit
at Plot No. 2423 & 2425, GIDC Estate Sachin, Taluka Choryasi, District Surat
{Gujarat) by M/s Anupam Rasayan India Limited (Unit-Vl)- Amendment in
Terms of Reference-reg.

Sir,

This has reference to your online proposal no. IA/GJ/IND2/65026/2017 dated 12t
August, 2017, on the above mentioned subject.

2. The Ministry had earlier granted terms of reference to the project ‘Bulk drugs, bulk
drug intermediates & specialty chemicals manufacturing unit (650 MTPM) at Piot No. 2423
& 2425, GIDC Estate Sachin, Taluka Choryasi, District Surat (Gujarat) by M/s Anupam
Rasayan India Limited (Unit-VI) vide letter dated 7% August, 2017.

3. The Project Proponent sought amendment in the terms of reference for change in
product mix from 68 no. of products envisaged eatlier to 84 proposed now, without any
change in total production capacity of 650 TPM and also no increase in pollution load. The
revised details of products are as under:

S.No [ Product | CAS No. Capacity (TPM)
Acetylated Compounds
1 | 2,4-Dichloro Acetophenone 2234-16-4 o
2 | 2,5-Dichloro Acetophenone 2476-37-1
3 4-Fluoro Acetophenone 403-42-9
4 2,4-Dichloro-5-Fluoro Acetophenone 704-10-9 200
5 | Z,4-Dichloro Phenacyl Bromide 2631-72-3
6 2,4-Dichloro Phenacy! Chioride 4252-78-2
7 2,4-Dichiorobutero Phenone 66353-47-7
Phenoxy Compounds / Diphenyl Ether Compounds
8 2 -Chloro-4-(4-Chloro Phenoxy) Phenacyl
Bromide 112110-16-4
9 2-Chloro-4-(4-Chlorophenoxy) Acetophenone 200
! 4-Acetyi-3,4’-Dichloro Diphenyl Ether 119851-28-4
- -4-(2- Ethyl-4-Methyl-1,3-
10 33032:212%2(; )Etr—oé?lcl)orcfh[})liphx]yl Yier 873012-43-2 |
Page 1 of 4
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T
Benzoic Acid / Ester Compounds

12 | 5-Methyi-2, 3-Pyridine Dicarboxylic Acid 112110-16-4

13 | 3,4,5-Trl Methoxy Benzolc acid 118-41-2 |

14 | 3,4,5-Tri Methoxy Toluene 6443-69-2 ‘:‘

o | s

16 grgéqgl:géyl 2-Cyano-3,3-diphenyl-2 6197-30-4

17 i;‘igwtyg hexyl(2E)-3-(4-methoxyphenyl)prop-2- 5466-77-3 100

18 | 2-Ethyihexyl-2-Hydroxybenzoate 118-60-b

19 é - Amino 3-Chloro Benzoic Acid Methyl 77820-58-7

ster

2 2- Nlitro-5-Chloro-4-Methy! Renzoic Acid Iso 1204518-43-
Propyt Ester 3

21 | N-(2-Hydroxypropyl)-2-Picolylamine 68892-16-0

Advanced Specialty / Pharma Products

22 | Ortho Phenylene Diamine 95-54-5

23 | Meta Phenylene Diamine 108-45-2

24 | Para Phenylene Diamine 1 106-50-3

25 ﬁ;:g;)c{;zg! e/n1z,§nz«unzened!ol / Meta Di 108-46-3

26 | Meta Amino Phenol 591-27-5

27 | 2,4-Difluoro Aniline 367-25-9

28 | 2,4- Difluoro Nitrobenzene 446-35-5

29 | 2,6- Difluaro Aniline 5508-65-9

30 {1,2-Di Fluoro Benzene 367-11-3

31 | 2-Amino Benzotrifiuoride 88-17-5

32 | 3 - Amino Benzotrifluoride 98-16-8 150

33 | 4- Amino Benzotrifluoride 455-14-1

34 | 3,4-Difluorc Benzonitrile 64248-62-0
4-[[4,6-bis[[4-(2-ethylhexoxy-

35 | oxomethyllphenyllamine}-1,3,5-triazin-2- 88122-99-0
vaminolbenzoic acid -2-ethylhexy! ester
4, #6-{(1, 1-

oo | meLetylamiolcartorumenfleninat | 154702155
ethyhexyl)benzoate.
2-(2, 4-dihydroxyphenyl)-4, 6-bis (2, 4-

37 di&ethy%phyeny!)yf, 3, 5y~lzriazine. ( 1668-53-7

38 | 4-n-Butyl Resorcinol . 18979-61-8

QJ Page2 of 4
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39 | 4-n-Hexyl Resorcinol 136-77-6
Propanedionic 2,2'-(1,4-
40 | phenylenedimethylidyne)bis -1,1',3,3™ 6337-43-5
tetraethyl Ester
41 | 2,4-dihydroxy Benzophenone 131-56-6
42 | 2-Hydroxyi-4-methoxyBenzophenone 131-57-7
43 | 2-Hydroxyl-4-(Octyl)Benzophenone 1843-05-6
44 2—Hydr‘oxy~."-3,3,5-tnmethyl Cyclohexyi Ester 118-56-9
Benzoic Acid
4H-3,1-Benzoxazin-4-one,2,2'-(1,4- sq.
45 phenylene)bis- 18600-59-4
2-(4,6-diphenyl-1,3,5-triazin-2-yl)-5- o
48 | {hexyloxy)phenol 147315-50-2
2-Hydroxy-4-Methoxy Benzophenone -5-
47 Sulphonic acid 4065-45-6
Benzoic acid -4-
48 | [[(methylphenylaminc)methylenelamino] 57834-33-0
Ethyl Ester
2-(5-chloro-2H-benzotriazol-2-yl1)-6- (1,1- e
49 1 dimethylethyl)-4-Methyl Phenol 3896-11-5
2-(2H-benzotriazol-2-yi)-4-(1,1- a7
50 | dimethylethyl)-6-(1-methylpropyljphenol 36437-37-3
2-(2H-benzotriazole-2-yi)-4,6 bis(1-methyl-1- 2.
51 Phenylethyi)phenol 70321-86-7
2-(2H-benzotriazol-2-yl)-4,6-bis (1,1- p
52 dimethylethyl)phenol 3846-71-7
53 | 2-(2H-benzotriazoie-2-y1)-4-methyl phenol 2440-22-4
2-(5-chloro-2H-benzotriazol-2-yl)-4,6-bis
54 1 (1, 1-dimethytethyl)phenol 3864-99-1
2-(2H-benzotriazol-2-y1)-4-(1,1- e
55 | dimethylethyl)-phenol 3147-76-0
2,2’-methylene bis [6-(2H-benzotriazol-2-yi)- e
56 4-(1,1,3,3-tetramethylbutyl)phenol 103597-45-1
2-(2H-Benzotriazol-2-yl)-4-(1,1,3,3- .
57 tetrarethybutyl)-Phenol 3147-75 9
58 | 2- Acetyl phenothiazine 66311-94-3
59 | 2- Chiorophenothiazine 92-39-7
60 | 2- Trifluoromethyl Phenothiazine 92-30-8
61 | 2-Methoxy Phenothiazine 1771-18-2
62 | 2- Mercaptomethyl Phenothiazine 7643-08-5
63 | Chiorpromazine Hydrochloride 50-53-3
64 | Bupropion Base & Bupropion Hydrochloride 34911-55-2
65 | 2-(6-Methoxy napthalen-2-yl) Propionic Acid | 22204-53-1 |
66 | Citalopram Hydrobromide 59729-33-8

o

e
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67 | Cyclobenzaprine Hydrochloride 303-63-7
68 | Cyproheptadine Hydrochloride 129-03-3
69 | Tamoxifen Citrate 10540-29-1
70 | Doxepin Hydrochioride 1668-19-5
71 | Doxylamine Succlhate 469-21-6
72 | Imatinib Mesylate 152459-95-5
73 | Etoricoxib 202409-33-4
74 | Dothiepin (Dosulepin) Hydrochlicride 113-53-1
75 | Flupentixo!l Dihydrochloride 2413-38-9
76 | Ketamine Mydrochloride 6740-88-1
77 | Losartan Potassium 114798-26-4
78 | Teneligliptin Hydrobromide Hydrate 760937-92-6
79 | Olmesartan Medoxomll 144689-24-7
80 | Keto Loratadine 79794-75-5
81 | Tedizolid Phosphate 856866-72-3
82 | Enzalutamide 915087-33-1
83 | Empaglifiozin 864070-44-0
84 | Dapaglifiodin 461432-26-8

Total Production of All Groups (1 to 4)

650

4.

The proposal for amendment In terms of reference was considered by the Expert

Appraisal Commiftee (Industry-2) in its meeting held on 20-22 December, 2017 in the
Ministry. The Committee, after deliberations, recommended the proposed amendments in
the ToR dated 7" August, 2017 in respect of change in product mix on the above lines,

with all other terms and conditions remaining the same.

5.

Based on the recommendations of the EAC, the Ministry of Environment, Forest

and Climate Change, hereby accords amendment in terms of reference for preparation of
EIA/EMP reports for the above said project.

Copy to:-

&y}?l 9018

S.K.Srivastava)

Scientist E

1.  The Member Secretary, Gujarat Poliution Control Board, Paryavaran Bhavan, Sector-
10A, Gandhinagar- 10 (Gujarat)

2. Guard File/Monitoring File/Website/Record File
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Annexure - C

- GUJARAT POLLUTION CONTROL BOARD
———— PARYAVARAN BHAVAN
Sector-10-A, Gandhinagar 382 010

Phone : (079) 23222425
-\’ (079) 23232152
GPCB Fax : (079) 23232156
“Consent to Establish-ameddinieite : www.gpch gov.in

(CTE94074)

RY RP.AD,
NO: GPCB/CTE-SRT-3173/ID_50114/ Date;

am Rasayan l..m. Led.(Unit-6)

Sub; Consent to Establish (NOC)-Amendment under Section 35 of Water Act 1974 #ad
Section 21 of Air Act 1981
Ref: 1) Your application for CTE-Amendment no. 134651 _received Dated. 13403-2018,

Without prejudice to the powers of this Board under the Water (Preventidn knd Cantrol of
Pollution) Act-1974. the Air Act- 1981 and the Environment (Protection) Act-1986 and witHout reducing
yous respansibilities under the said Acts in any way, this is to inforrn you that this Board grants Consent
0 Fstublish-Amendment for addition of new Plut No-2423 and GIBC Sachin, New produets in
existing industrial plant/activities located at Plot No:- 2425, GIDC, Sachin:- 394230, Tal:- Chorasi
Dist:- Surat. for the manufacturing of the foltowing items:-

T Produet - 7 Total quantity afier
CIE-Ameadmen: _

TRésearch & Development (R&DD) cenire alang with TH0G Plant 0 1o 1 MTMMandh
commercial purpose o i

+  Chemistry Competencies (Group/Malecule) |
|« Halogenated Compounds

« Hydrogenation Compounds |

Agro Intermediate & Finished products

o Pharma intermediates & Finished producrs [
Acetylated Compounds |
Acrylated Compourids,
UV-Based Compounds
Nitro & Dinitr Campounds
Cyanation Cottpounds |
(‘nmpound from Grinard Reaction

i
g
5
i
g
H

Total quan
CTF-Amendment

Clean Gujarat Green Gujarat
1S0-9001-2008 & ISO-14001 - 2004 Certified Organisation
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Advanced Specialty / Pharma Products
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T4.6-bist {42 cthylhexon:

womethyliphénylJamine]- 1.3, 5-tri

2ylamintberoic i 2ty eyl e
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temacthy! Ester

2-Hydroxyl-4-methoxyBenzophenonc
3-Hydroxyl4-(Octyl)Benzophenane

2-Hydroxy-33,5-trimethy! Cyciohexyl Fsier Benzoic Acid

4H-3, -one.2. 2‘ (l A-phenyiene)bis-
244 {hexyloxyyphenol
3 fydroxy 5 Sulphanic acid
48| Benzoic acid -4-[[(methyiphenylamino)methylenelaming] Ethy Ester
4o | AS<chlora 2Dy zol-2-y1)-6- (1.1 lethyl)-4-Methyl
Phenol
@ COFbenatrinol Ty A0 T dmethyleiby 64 - -
** methylpropylyphenol
51 -(2H- benznlrmm]e 2-y1)-4,6 bis( I-methyl 1-Ph
2 {21 1-2-y1)-4.6-bis (1,1 Iphenol
i) -(ZH-bemulriaLule 3-yly4-methyl phenol
4|2 r(Srchlnm:Z!Irhcn7nms7nl 2-y1)-4.6-bis (1,1
T SRR EIN] phenol
[ 2'-methylene bis {6-(2H-benzotriazol-2-yl)-4-(1,1.3,3- N}
tetram _
57| 2eH g D411 4 Ty-Phenol
58 2-
59 [2-C -
60 |21

2-Mcthoxy
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" Bupropion

i
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Citalopram Hydro Bromide
<
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Tamoxifen Citrate

Doxepi

ine
Dorylamine Stuccinate
Imatinib Mesylate

Etoricoxib

Dothiepin (Dosulepin)

Flupentixol
Ketamine

Tosartan Plassidny

“Teneligiy

Olmesarian Medosormil

Viydrate




Encalutamide
mpag 'Mln;u
I Dapagliftodin
Total Product;

L

2. Steam will be btwined from common Boiler of Ws. Sunjoo Dyeing & Printing Mills Pyt.
Ltd-Suchin. However, unit will instalt 10 MT Gas based Steam Boiler as stand by wrility
system.

3. Concentrate Rasw Efiluent shall be disposed off to Common MEE-facilities of M/s. Globe,

The validity of this order will be up 10 years i.c. 20-06-2023,

Enviro Cure Limited (GECE) - Sachin / Mabavir Eco Project Pvt, Ltd. (MEPL)- Suchin

for spraty drying.

The applicant shall have to oblain the Em ment Clearance from the relevant yuthority.

under the EiA Notification dased 14/09/2006. You shall wot commence any activiey for

proposed produets till EC from competent authorif ined.

Applcunt shall apply for the CCA of this Board beforc starting the-eonimercial
rodu

6. lnduslry :hull not use any raw material or carry vut any activities which dttracts provision
of Rule 9 of Huzardous and Other Waste (Management & Transhoundary) Rules 2016,

7. Industry shall manage Solid Wastes generated from industrial activitics as per Solid Waste
Management Rules-2016 (solid waste 25 defined in Rule-3(46)).

8. lndustry shall ohtain NOC from CGWA as per order of Hon, Nationat Green Tribunal

fur the withdrawal of ground water.

CONDITIONS UNDER WATER ACT 1974:

I, Water Source: - Sachin Notified Area Authoriry
2 The quantity of the tresh water comsamption for industrial purpose, after proposed expansion.
shall be icreased from 44 KL/Day to 435 KJ./Day
3. The quanily of the water wmumpmm lor domestic‘urpose, after proposed expansion, shali
be inercased from 3 KL/Day to 20 K1 Day
4. The quantity ofthe industrial effluent to Y génerated from the manu facturing process und ather
anillars indusirialoperafions.afier propesed gxpansion, shal be increased from 25 KL Loy 10
2 KE/Day
Industrial effluemt of 57 K1.May generated from manufacturing activities. washing and
serubbing will he wreated in ELP,'and then sfter neutrafized wastewster shall go to common
MEL: facilities of either Mis. G\r\he Enviro Care Limited (GECL)-Sachin  Ms. Mahavir Eco
Projest PVt Ltd. (MEPL) - Sachin. Tn case of common MEE facilities of Mis. Globe lnvire
Care Limited (GECL) * spray Gycing tacility of Mfs, Mahavir Eco Project Pvi. 11d. {MEPT.)
£0es 1o non-operational condition, than unit shall sperate their captive system and eifluens will
treated in In-house MEE, Afier passing through Solvent Stripper. 10 KL/Day of Boiler Blow
Down Water shall be reeycled back into the scrubber and 5 KL/Day of Cooling Tower Blow
Down shall be reetcled back in to the washing purpose. I any RO reject is generated it shail
20 to MEE.
6. Ihe elfluefit lutment plant consisting of the following units, as proposcd by you, shall

be instatled,
* il & Grease Traps 4
+  Collection tank /




Neutralization cum Equalization Tank
Settling tank / Primary lamella

Reactor-1

Primary Settling tank

Storage tank

Filter Press

MEE Focd tank

Multi Effect Evaporator (MEF)

ATFD System (Agitated Thin Film Dryer)

MFE Candensate water storage tank

Collection tank

ST System (Soil Bio Technoiogy based Bio Rex
Sludge Drying Bed (SDB)

RO Plant

The quantity of the domestic waste walcr (Sewage) generated, afier propased wxpans
be increased from 3 KL/Day to 20 KI./Day.

Domestic efftucnt shall be disposed off through scptic tankisoak pit system. | doking o
quantity unit should explore possibility of STP or treat with industrial waste water

clor Systerm)

e shaff

CONDITIONS UNDER AIR ACT 1981;
The following shall be used as fucl in Stemm Boiler, Thermo Pack, and DIG/cls réspectively
Sr. No. | Utility Fuel Q
) Steam Boller | Natusai Gas | 1670 SCh/Day
(10 MTitlr)
B) Thermopack | Natural Gias | 5000 SCM/Day
(600 L, 4 o)
) D.G.Set Diesel 300y
! (2050 KVAx1,
1025 KVAX2)

The applicant shall stall & operate aif paifution comrol system in order to achicve norms
prescribed below

The flue gas emission through Steam Boiler, Thefmio Pack and .G Sets siack shall conform to
the following standards:

| Stack | Stack attached to Stack Parameter Permissible
No. height in Limit
R Meter
Steam Boiler 1s Particulate Matter | 150 mg/NM*
1 (10 MT#Hr) (Common | SO 100 ppm
Stand by-Proposed sack) | NO, ) .50 ppm
Chermopack  Unir.= "4 Particulate Matter 150 mg/NM*
Nos. S0, 100 ppm
(600 U) cath ! NO. SOppm
D.G. Set-3 Nos 10 (each)  Particulate Matter | 150 mgANMT
(2050 K¥aAx | No, $0: 100 ppm
1025 KVA x 2 No, NO, 50 ppm

Proposed) In place of |
existing D.G.Sel ‘
KVA; i




The process emission fhrough variaws stakesivent of reactors,process, vessel shall confornt 1o
the following,

Stack  Stack _ Stack hughl Air Follution | Parameters
No. attacke 1in  Meter | Control System | Permissible
dto min 1% M‘ | Limit
fromGL___ L
Reaction 4 {Two stage Scrubber | 130 30 mNon®
Vessel I (First Stage Water |
and  second stage
| Caustic Scrubber) | .
2 Reaction Iwo stage Scrubber | 111 3 mgm
Vess (First Stage Water | SO, 40 mgiNm'
and sccond  stage
Canstic Serubber) )
3 Reacticn 3 Two  stage  Water : NIk 75 meNar
Vessel Scrubher

13, Stack monilcring Focilivies Tike port hole. plaformadder etc., shall be”provided with
stacks/vents chimney in order to fucilitate sampling of gases being emiiad into the
atmosphere.

14, The concentration of the following parameters in the ambient

industry and a distance of 10 meters fram the sources (other than the st

exceed the following levels.

within_the,premises of the
Kivent) shall not

“PARAMETERS PERMISSIBLE LIMIT
PM 10 100 Mi

M2.5

01 -
TNOx

The industry shall take adequats measures for controbof noise levels from fis own sources
within the premises $0 as to maintain ambient air quality standards in respeet 0f pose 1o less
thn 75dB(A) during day time and70 JB (A) during night (ime. Daytime is reckoned in between
6a.m. and| 0 p.m. and nighttime is reckoned bétween 10 p.m. and 6 a.m.

The D.Gi. Set shall have acoustic enclosure and shall comply sith the standards specitied at Sr.
00,95 of Schedule-1 of the rule-3 GFE.P. Rules -1986 and Noise pollution level as per the Air
Act-1981
D45, Sets standards:-
The flue gas emission through Sk attached to D.G.Sets shali conform to the following,
standards.
) The minimum height of stack to be provided with each of the generator set shafl be
Heh -+ 0.2 (KVA) 172, where H=Total stack height in meter, b= height of the building
in metersshere o by the side of which the generator set is installed.
by Noise from DX set shall be controlled by providing an acoustic enclosure or by
(reitin@uhe room acoustically. at the users end.
<) The acoustic enclosure or acoustic treatment of the room shll be designed for
winimum 25 dB (A) insertion Ioss or for meeting the ambient noisc standards,
hever is on the higher side ( if (he actual ambient noise is on the higher side, it
tmay not be possible to check the per‘torv@ajcc of the acoustic enclosure/ acoustic




=8

m

i
|
{
i
i

treatient. Under such circumstances the performance may be checked for noisc

Teduction up to actual ambient noist level, preferably, in the uight fime). The
measurement for inscrtion loss may be done at different poiats at 0.5 m from (he
acoustic enclosurt/room, and the averaged

d) The D.G. Set shall be provided with proper exhaust muftler with insertion lass ol
minimum 25 B (A]

e} Allefforts shall be made to bring down the noise level due fo the D.G.Set, outside he.
premises, within the ambient noise requicements by proper siting and conteol
measures.

£ Installation of 2 D.Gi. Sets must be sirictly in compliance with the recommendtions

of the D.G.Set manufacturer.

) A proper routine and preventive maintenance pracedure for the 1.G.Set should be st
and followed in consuliation with the DC; Sef tanufacture which would help prevenr
noise levels of the DG Set from deterioruting with use

CONDITIONS UNDER HAZARDOUS WASTE RULES;

Applicant shall have (o comply swith provisions of Hazardous and other Waste (Mdhageméat
and Trans Boundary Movement) Rulcs 2016,

The applicant shall obtain membership of common 1SDF site for dispsal of Hazndobs waste
as categorized in Hazardous and other Wastc {Management and Trans Bouriaty Mavement)
Rules 2016.

The applicant shall obtain membership of common Hazardous Waste incinerator for disposal
of incinerable waste.

The applicant shall providc temporary storage facilities for each type of Mazardous Waste as
per Hazardous and other Waste (Management and Trans Boundary' Mayeman) Rules 2016.
any hazardous

waste before procuring materialislazting production as per W Rules 2016,
The applicant shall obtain authorization for recovery/retises of any hazardous wastc materisl as
per HW Rules 2016

GENERAL CONDITIO!

Adequate plantation shall be carried out all slon the periphery of he indusirial premises in
such a way that the density of plantation isatleast 1000 trecs per acre of land and « green beil
of 3 meters width is developes

e aplicant shall hve 0 sbmic o g i prescribed R rearding st consumption
and shall have to make payment of water cess t the Board under the Water Cess Act-

T case of change of ownership/mapagement the name und address of the new owners partner:
direetors! proprictor should immediately be intimated ta the Board.

‘The applicant shall however. nt without the prior consent of the Board bring into use any new
or altered outlet for the discharge of effluent or gaseous emission or scwage waste rom the
proposed industrial plant. The applicant s required to ke applications to this Board for this
purpose in the prescribed forms tder the provisions of the Water Act-1974, the Air Act-1981
and the Environment  (Protection) Act-1986

The applicant also emply with the General conditions as per Anncxure - | attached hercwith
(No.1'to 38) (whichover applicable).

The concentfatiolef Noisc in ambicnt air within the premises of industrial u

following levels:
322

all nol exceed

Between 6 A.M. and 10 P.M. : 75 dB(A)
Between 10 P.M. and 6 A.M. 1 70 dB(A)



Applicant is required 10 comply with the manufacturing, $torage and lmport of Hazardous
Chemicals Rules-1989 framed under the Environment (Protection) Act-1986.
¥ it is established hy any compotent suthority that the damage is caused due to their industrial

activities 0 any person or his property .in that case they are obliged to pay the compunsation
a5 determined by Lhe competent authority

For and un hehalf of
GUJARAT POLLUTION CONTROL ROARD
e
AN
($me UK. Upadhyay)
Environmental Enginecr




Annexure -D
STATE LEVEL ENVIRONMENT

S. M. SAIYAD, IFS IMPACT ASSESSMENT
MEMBER SECRETARY AUTHORITY
SEIAA (GUJARAT) GUJARAT
Government of Gujarat
-_—  CovernmemtofGuimt
No. SEIAA/GUJ/EC/5(f)/ L1 S 0 /2019 Date: 2 3 AUG 2019 ByRPAD
Time Limit

Sub: Environment Clearance to M/s. Anupam Rasayan India Ltd. (Unit-6) for setting up of Synthetic Organic Chemicals

manufacturing plant at Plot No. 2423 & 2425, Sachin GIDC Estate, Sachin, Dist.: Surat. In Category 5(f) of
Schedule annexed with EIA Notification dated 14/09/2006.

Ref. Your Proposal No. SIA/GJ/IND2/37213/2017.

Dear Sir,

This has reference to your application along with EIA report dated 08/06/2019 submitted to SEIAA, seeking
Environmental Clearance under Environment Impact Assessment Notification, 2006 and additional information / documents
submitted vide letter dated 25/06/2019 to the SEAC.

The proposal is for Environmental Clearance to M/s. Anupam Rasayan India Ltd. (Unit-6) for setting up of Synthetic
Organic Chemicals manufacturing plant at Plot No. 2423 & 2425, Sachin GIDC Estate, Sachin, Dist.: Surat. It is a proposed

unit for manufacturing following products, which falls in the category - 5(f) of the schedule of the EIA Notification-2006:

Sr. N QUANTITY END USE OF
No NAME OF PRODUCT CAS No. (MT/MONTH) | PRODUCT
1 2,4-Dichloro Acetophenone 2234-16-4
2 2,56-Dichloro Acetophencne 2476-37-1
3 4-Fluoro Acetophenone 403-42-9 As a Raw Material in
4 2,4-Dichloro-5-Fluoro Acetophenone 704-10-9 200 Pharma Products
5 2,4-Dichloro Phenacyl Bromide 2631-72-3
6 2,4-Dichloro Phenacyl Chloride 4252-78-2
7 2,4-Dichlorobuteroc Phenone 66353-47-7
Phenoxy Compounds / Diphenyl Ether Compounds
8 2 -Chloro-4-(4-Chloro Phenoxy) Phenacyl Bromide 112110-16-4
9 2-Chloro-4-(4-Chlorophenoxy) Acetophenone / 4-Acetyl-
3.4'-Dichloro Diphenyl Ether 119851-28-4 As a Raw Material in
10 3- Chloro—t.l-(Z-Bromo Ethyl-4-Methyl-1,3-dioxolane-2-yl)- 873012-43-2 200 Pharma Products
4-Chloro Diphenyl Ether
| 11 41(2-Bromomefhyl -4-propyl-1,3-dioxolane-2-yi)-1,3- 60207-89-8
] Dichlorobenzene
Benzoic Acid / Ester Compounds
12 | 5-Methyl-2,3-Pyridine Dicarboxylic Acid 112110-16-4
13 3,4,5-Tri Methoxy Benzoic acid 118-41-2
14 | 3,4,5-Tri Methoxy Toluene 6443-69-2
15 1T(4-methoxyphenyI)-3—(4-tert-butyIphenyl)propane-1,3- 87075-14-7
dione As a Raw Material in
16 | 2-Ethylhexyl-2-Cyano-3,3-diphenyl-2-Propionate 6197-30-4 100 Pharma Products
17 | 2-Ethylhexyl(2E)-3-(4-methoxyphenyl)prop-2-enoate 5466-77-3
18 [ 2-Ethylhexyl-2-Hydroxybenzoate 118-60-5
19 | 2 - Amino 3-Chloro Benzoic Acid Methyl Ester 77820-58-7
20 | 2- Nitro-5-Chloro-4-Methyl Benzoic Acid Iso Propyl Ester | 1204518-43-3
21 | N-(2-Hydroxypropyl)-2-Picolylamine 68892-16-0
108gyagced Specialty / Pharma Products
22N $rOxtho PhenyleneDiamine 95-54-5
23 \Bieta PhenyleneDiamine 108-45-2
- Hﬁm )éiéda PhenyleneDiamine B 106-50-3 150 As a Raw Material in
25 ;I'}.eﬁorcinol /1,3 Benzenediol / Meta Di Hydroxy Benzene | 108-46-3 Pharma Products
" 26 ([s\Méta Amino Phenol 591-27-5
- #(°_I2.4-Difluoro Aniline 367-25-9
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28 | 2,4- Difluoro Nitrobenzene 446-35-5
5509-65-9
29 2,6- Difluoro Aniline & its intermediate (2,6 Difluoro | (Intermediate
Benzamide) CAS: 18063-03-
1)
30 | 1,2-Di Fluoro Benzene 367-11-3
31 | 2-Amino Benzotrifluoride 88-17-5
32 | 3 - Amino Benzotrifluoride 98-16-8
33 | 4 — Amino Benzotrifluoride 455-14-1
34 | 3,4-Difluoro Benzonitrile 64248-62-0
4-[[4,6-bis[[4-(2-ethylhe - th ine)-
35 [f . ![ ( y XOXY- qxomg yllphenyi]lamine] 88122-99-0
1,3,5-triazin-2-ylJamino]benzoic acid -2-ethylhexyl ester
4, 4-{[6-I1(1, 1
36 | dimethylethyl)amino]carbonyl]phenyllamino}-1, 3, 5- | 154702-15-5
triazine-2, 4-diyl]diimino]bis-bis(2-ethyhexyl)benzoate.
37 2-(2, {f-d!hydroxyphenyl)-4, 6-bis (2, 4-dimethylphenyl)-1, 1668-53.7
3, 5-triazine.
38 | 4-n-Butyl Resorcinol 18979-61-8
39 | 4-n-Hexyl Resorcinol 136-77-6
Propanedionic  2,2'-(1,4-phenylenedimethylidyne)bis - )
40 1,1',3,3-tetraethyl Ester 6337-43-5
41 2,4-dihydroxy Benzophenone 131-56-6
42 | 2-Hydroxyl-4-methoxyBenzophenone 131-57-7
43 | 2-Hydroxyl-4-(Octyl)Benzophenone 1843-05-6
44 | 2-Hydroxy-3,3,5-trimethyl Cyclohexyl Ester Benzoic Acid | 118-56-9
45 | 4H-3,1-Benzoxazin-4-one,2,2’-(1,4-phenylene)bis- 18600-59-4
46 | 2-(4,6-diphenyl-1,3,5-triazin-2-yl)-5-(hexyloxy)phenol 147315-50-2
47 | 2-Hydroxy-4-Methoxy Benzophenone -5- Sulphonic acid 4065-45-6
48 Benzoic acid -4-{[(methylphenylamino)methylene]amino] 57834-33-0
Ethyl Ester
-(5- - \ i -2-v}-B6- ( -di -4-
49 2-(5-chloro-2H-benzotriazol-2-yl)-6- (1,1-dimethylethyl)-4 3896-11-5
Methyl Phenol
50 2-(2H-benzotriazol-2-yl)-4-(1,1-dimethylethyl)-6-(1- 36437-37.3
methylpropyl)phenoi
51 2-(2H-benzotriazole-2-yl)-4,6 bis(1-methyl-1- 70321-86-7
Phenylethyl)phenol
52 | 2-(2H-benzotriazol-2-yl)-4,6-bis (1,1-dimethylethyl)phenol | 3846-71-7
53 | 2-(2H-benzotriazole-2-yl)-4-methyl phenol 2440-22-4
2-(5-chloro-2H-benzotriazol-2-yl)-4 6-bis 1.1- L
54 dimethylethyl)phenol 3864-93-1
55 | 2-(2H-benzotriazol-2-yl)-4-(1,1-dimethyletnyl)-phenol 3147-76-0
- bis [6-(2H-benzotriazol-2-yl)-4-(1,1,3,3-
56 2,2-methylene bis [6-(2H-benzotriazol-2-yl)-4-(1,1,3,3 103597-45-1
tetramethylbutyl)phenol
57 2-(2H-Benzotriazol-2-yl)-4-(1,1,3,3-tetramethybutyl)- 3147-75.9
Phenol
58 | 2- Acetylphenothiazine 66311-94-3
59 | 2- Chlorophenothiazine 92-39-7
60 | 2- Trifluoromethyl Phenothiazine 92-30-8
61 | 2-l-lethoxy Phenothiazine 1771-18-2
62 | 2- Mercaptomethyl Phenothiazine 7643-08-5
used to control
. . hiccups, reduce
63 Chloprom?zme Hydrochloride 50-53-3 anxiety and  treat
nausea and vomiting
64 | Bupropion Hydrochloride 34911-55-2 antidepressants
A Raw Material i
65 | 2-(6-Methoxy napthalen-2-yl) Propionic Acid 22204-53-1 A aterial in
aproxen
66 | Citalopram Hydro Bromide 59729-33-8 Antidepressants
. . t skeletal
67 | Cyclobenzaprine Hydrochloride 303-53-7 to reat keleta
muscle

M
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s 68 | Cyproheptadine Hydrochloride 129-03-3 Antihistamine
69 | Tamoxifen Citrate 10540-29-1 Anti Cancer
70 | Doxepine Hydrochloride 1668-19-5 antidepressants
71 | Doxylamine Succinate 469-21-6 antihistamine
72 | ImatinibMesylate 162459-95-5 Anti Cancer

for the treatment of
rheumatoid  arthritis,
psoriatic arthritis,
73 | Etoricoxib 202409-33-4 osteoarthritis,
ankylosing spondylitis,
chronic low back pain,
acute pain, and gout

74 | Dothiepin (Dosulepin) Hydrochloride 113-53-1 antidepressant

75 | FlupentixolDihydrochloride 2413-38-9 Antipsychotic

76 | Ketamine Hydrochloride 6740-88-1 anesthetic

77 | Losartan Potassium 114798-26-4 to treat high blood
pressure

78 | TeneligliptinHydrobromide Hydrate 760937-92-6 Anti Cancer

79 | OimesartanMedoxomil 144689-24-7 to treat high blood
pressure

80 | KetolLoratadine 79794-75-5 antihistamine

81 | Tedizolid Phosphate 856866-72-3 antibiotic

82 | Enzalutamide 916087-33-1 anti-androgen

83 | Empagliflozin 864070-44-0 Anti Diabetes

84 | Dapaglifiodin 461432-26-8 Anti Diabetes

Total Production of All Groups (1 to 4) 650

The project activity is covered in 5(f) and is of ‘B’ Category. Since, the proposed project is located in notified industrial
area, public consultation is not required as per paragraph 7(i) (lll) (i) (b) of the Environment Impact Assessment Notification-2006.

The SEAC, Gujarat vide their letter dated 12/07/2019 had recommended to the SEIAA, Gujarat, to grant the
Environment Clearance for the above-mentioned project based on its meeting held on 27/06/2019. The proposat was considered
by SEIAA, Guijarat in its meeting held on 15/07/2019 at Gandhinagar. After careful consideration, the SEIAA hereby accords
Environmental Clearance to above project under the provisions of E!A Notification dated 14"™ September, 2006 subject to the
compliance of the following conditions.

Close loop solvent recovery with adequate condenser/chilling system shall be provided to recover solvent vapors in such

a manner that recovery shall be maximum. Recovered solvent shall be reused in the process within premises.

Unit shall explore the possibilities for environment friendly methods for disposal of Incinerable & land fillable wastes

before sending to CHWIF/TSDF sites. '

Leak Detection and Repair (LDAR) program shall be prepared and implemented as per the CPCB guidelines. LDAR

Logbooks shall be maintained.

4. Unit shall comply all the conditions & recommendations mentioned in the guidelines for the management of the spent
solvents published by GPCB in letter and spirit.

5. Unit shall have to adhere to the prevailing area specific policies of GPCB with respect to the discharge of pollutants, and
shall carry out the project development in accordance & consistence with the same.

6. Flame proof electric fittings shall be provided within premises.

7. Safety measures for Hazardous chemical handling as per PESO standards shall be provided.

8.  Unit shall adopt proper methods for segregation of waste water streams based on characteristics at source and its sound
management keeping in view direction under section 18 (1) (b) of the Water (Prevention and Control of Pollution) act,
1974 issued by CPCB regardin’) compliance of CETP.

9. Unit shall explore the possibilities for environment friendly methods for disposal of Incinerable & land fillable wastes
before sending to CHWIF/TSDF sites.

10. All measures shall be taken to prevent soil and ground water contamination.

11. The project proponent must strictly adhere to the stipulations made by the Gujarat Pollution Control Board, State
Government and/or any other statutory authority.

12. The National Ambient Air Quality Emission Standards issued by the Ministry vide G. S. R. No. 826 (E) dated 16th
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November, 2009 shall be complied with.

13. National Emission Standards for Organic Chemicals Manufacturing Industry issued by the Ministry vide G. S. R. 608 (E)

14.

dated 21/07/2010 and amended from time to time shall be followed.
Unit shall provide Continuous Emission Monitoring System [CEMS] and an arrangement shall also be done for reflecting
the online monitoring results on the company's server, which can be assessable by the GPCB on real time basis.

A. 2 WATER :

15.

16.
17.

18.

19.

20.

Total water requirement for the project shall not exceed 455 KLD. Unit shall reuse 28 KLD Hence, fresh water
requirement shall not exceed 427 KLD and it shall be met through GIDC water supply only. Prior permission from the
concerned authority shall be obtained for withdrawal of water.

The industrial effluent generation from the project shall not exceed 74 KLD.

Entire effluent generated from process and washing 47.0 KLD shall be first treated in solvent stripper followed by primary
ETP and treated effluent shali be sent to Common MEE of Globe Enviro Care Ltd for final treatment and disposal.

In case of non-operation of Common MEE, concentrated stream shall be treated in in-house MEE. In that case
concentrated stream shall be subjected to in-house Stripper followed by Primary ETP & MEE with ATFD. Condensate
(40 KLD) shall be reused for Boiler after conforming the GPCB/CPCB/MoEF&CC norms and in that case fresh water
requirement shall not exceed 387 KL/day.

Entire effluent generated from boiler blow down & cooling tower blow down 15 KLD shall be passed through RO, RO -
Permeate 10 KLD shall be reused back in process and 5 KLD RO - Reject shall be disposed into ETP along with
process and washing effluent which will be finally sent to Common MEE of Globe Enviro Care Ltd for final treatment and
disposal.

Domestic wastewater generation shall not exceed 18 KL/Day and it shall be treated in STP and treated effluent shall be
used in (1) Gardening — 5 KLD, (2) Washing — 5 KLD & (3) Cleaning (Domestic) — 8 KLD.

21. During monsoon season when treated sewage may not be required for the plantation / Gardening / Green belt purpose,
it shall be stored within premises. There shall be no discharge of waste water outside the premises in any case.
22. Unit shall provide buffer water storage tank of adequate capacity for storage of treated waste water during rainy days.
23. Unit shall provide adequate effluent treatment plant (ETP), STP for treatment of industrial effluent and domestic sewage
and it shall be operated regularly and efficiently so as to achieve the GPCB/CPCB/MoEF&CC norms.
24. The unit shall provide metering facility at the inlet and outlet of the ETP, STP, reuse fine and maintain records for the
same.
25. Proper logbooks of ETP & RO operation, chemical consumption in ETP, quantities and qualities of effluent discharge to
M/s GECL, power consumption etc. shall be maintained and shall be furnished to the GPCB from time to time. /.-\-{“"‘1‘]
£ ,/’ Q‘\
26. Unit shall not exceed fuel consumption for Steam Boiler, TFH and stand-by DG set as mentioned below: / §$ 4
Stack i . . &
. Quantity of Type of Air Pollution Contrcqu.:
£
:(';’ SOI\;\;iiﬁ %faer:é?ts lon :’;BZ: T)'/:Tef ! Fuel emissions i.e. Measures \
) pacily ‘) MT/Day Air Pollutants (APCM) \
Steam Boiler 15 Natural 1670 As Natural Gas shall be useT,x.\ -
(10 MT/hr) Gas SCM/DAY about 15 meters stack height 2 Gt
Thermopack Unit — 4 Natural 5000 shali be provided. ;
Nos, Capacity : 600 U 15 Gas SCM/DAY SPM
each SO,
D. G. Set- 3 Nos Diesel 300 lit/Day NOx
Capacity: .
2050 KVA x 1 15 Adequate Stack Height
1025 KVA 2

27.
28.

Unit shall provide adequate APCM with flue gas gé‘neration sources as mentioned above:

Unit shall provide adequate APCM with process gas emission as mentioned below:
Sr. Specific Source of emission Type of Stack/Vent Air Pollution Control
no. (Name of the Product & Process) | emission | Height (meter) Measures (APCM)
1 Process Vent-1 HBr\ 11 Two Stage Scrubber (1st
(Bromination) Water & 2nd Caustic)
2 Process Vent-2 HCI 1 Two Stage Scrubber (1st
(Chlorination) SO, Water & 2nd Caustic)
3 Process ye_nt-3 NHs 11 Two Stage Water Scrubber
(Ammoniation)

29. The fugitive emission in the work zone environment shall be monitored. The emission shail conform to the standards
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prescribed by the concerned authorities from time to time (e.g. Directors of Industrial Safety & Health). Following

indicative guidelines shall also be followed to reduce the fugitive emission.

> Internal roads shall be either concreted or asphalted or paved properly to reduce the fugitive emission during

vehicular movement.
> Air borne dust shall be controlled with water sprinklers at suitable locations in the plant.

> A green belt shall be developed all around the plant boundary and also along the roads to mitigate fugitive &

transport dust emission.

30. Regular monitoring of Volatile Organic Compounds (VOCs) shall be carried out in the work zone area and ambient air.

31. For control of fugitive emission, VOCs, following steps shall be followed :
a. Closed handling and charging system shall be provided for chemicals.
b. Reflux condenser shall be provided over Reactors / Vessels.
¢. - Pumps shall be provided with mechanical seals to prevent leakages.

32. Air borne dust at all transfers operations/ points shali be controlled either by spraying water or providing enclosures.

33. Solvent management shall be carried out as foliows :

> Measures shall be taken to reduce the process vapors emissions as far as possible. Use of toxic solvents shall

be minimum. All venting equipment shall have vapour recovery system

> Reactor shall be connected to adequate chiiiing system to condensate solvent vapors and reduce solvent

losses.
Reactor and solvent handling pump shall have mechanical seals to prevent leakages.

Y

> The condensers shali be provided with sufficient HTA and residence time sc as to achieve maximum solvent

recovery.
> Solvents shall be stored in a separate space specified with all safety measures.

> Proper earthing shall be provided in all the electrical equipment wherever solvent handling is done.

> Solvent storage and handling area shall be flame proof. The solvent storage tanks shalt be provided with

breather valve to prevent losses.

34. Regular monitoring of ground level concentration of SPM, PM10, PM2.5, SO2, NOX, 03, Pb, NH3, As, Ni, CI2, VOCs,
C6H6 & CO shall be carried out in the impact zone and its records shall be maintained. Ambient air quality levels shall
not exceed the standards stipulaied by the GPCB. If at any stage these levels are found to exceed the prescribed limits,
necessary additional control measures shall be taken immediately. The location of the stations and frequency of

monitoring shall be decided in consultation with the GPCB.

5 \| Type/Name of Source of generation Category and | Quantity Disposal Method
A nbe8.\| Hazardous waste Schedule as (MT/Annum)
s per HW
N /S Rules.
> ETP Sludge ETP SCH-I/ 432 Collection, Storage,
= 35.3 Transportation and
s dispose to TSDF
2 Used Oil Thermo Pack / Pumps SCH-I/ 100 Liter Collection, Storage,
5.1 Transportation,  Disposal
by selling registered
recycler
3 Discarded Product/ Raw Materials SCH-I/ 12600 Collection, Storage,
Drums 33.1 Nos Transportation,  Disposal
/Liners/Bags by selling registered
recycler
4 Inorganic Process SCH-I/ 3060 Collection, Storage,
Process waste 26.1 Transportation and send
(Iron sludge) for coprocessing to cement
industries
5 Distillation Distillation SCH-I/ £ 920 Collection, Storage,
Residue 20.3 Transportation and
dispose to CO-processing
6 Stripper Sludge Solvent stripper SCH-I/ 660 in cement industries OR
353 common incineration Site
7 Evaporation salt MEE SCH-I/ 1284 Collection, Storage,
(MEE Salt)* 35.3 Transportation and
dispose to TSDF
8 Spent Catalyst Process SCH-I/ 12 Collection, _Storage and
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28.2 dispose to CO-processing

9 Spent Carbon Process SCH-I/ 12 in cement industries OR

28.3 common incineration Site

10 Sodium Process SCH-I/ 2100 Collection, Storage and

Sulphate (Product No. 13, 14, 32, 281 Sell to Registered Party /
65,76,) End User who is Having
11 Aluminium Process SCH-Il/ 31056 Rule-9 Permission.
Chioride (20%) (Product No. 1, 2, 3.4, B-36
56,9 80,)
12 Dil. HCL (30%) Scrubber + Process SCH-Il/ 5268 Collection, Storage and
(Product No. 1, 2, 3.4, B-15 reuse in plant premises in
5,6,9,21, 35, 36, 37, mfg of Product No. 49
41) (Reqd Qty. : 1828.8 TPA),
Product No. 57 (Reqd Qty.
117910 TPA)
13 HBr Solution Scrubber + Process SCH-Il/ 6456 Collection, Storage and
(28%) (Product No.5, 8, B-15 Sell to Registered Party /
13,14) End User who is Having
14 Dilute Sulphuric Process (Product SCH-I/ 8472 Rule-9 Permission.
Acid (70%) No.12, 20, 34, 51, 54, B-15
55, 56, 76)
15 Sodium bromide Scrubber + Process SCH-IIY 1596
Solution (30%) (Product No. 13) B-36
16 Potassium Process (Product No. SCH-Il/ 384 Coliection, Storage and
Bromide Salt 14) B-36 Sell to Registered Party /
17 Potassium Process (Product No. SCH-1/ 28.1 1836 End User who is Having
Chloride salt 65, 79) Rule-9 Permission.
18 Aluminium Process (Product No. SCH-I/ 28.1 1824
Hydroxide 49, 51,563,55, 56,79)
(16%)
19 Sodium Scrubber + Process SCH-I/ 28.1 43860
bisulphite (25%) (Product No. 49, 51, 53,
55, 57)
20 Ammonium Process (Product No. SCH-1/28.1 288
: Chloride salt 31, 33, 65)
21 Sodium Acetate Process (Product No. SCH-I/ 28.1 936
Salt 65)
22 Ammonium Process (Product No. SCH-I/ 28.1 6600
Acetate Salt 73)
23 Zinc Chioride Process (Product No. SCH-i/ 28.1 7152
Solution (45%) 38, 39)
24 Ammonium Process (Product No. SCH-I/ 28.1 4230
Bisulphate 25, 26)
(22%)
25 Sodium Chloride Scrubber + Process SCH-I/ 28.1 17202
solution (99%) (Product No. 69, 79)
26 Liguor ammonia Scrubber + SCH-i/ 28.1 8480.4 Collection, Storage and
(24%) Process (Product No. reuse in plant premises
19, 29, 65) (Require quantity of Liquor
Ammonia - 4500
MT/Annum (Products No.
73) & 5494
MT/Annum(Products  No.
29), 3390 MT/Annum -
(Product No. 31)
27 Copper Process (Product No. SCH-1/ 28.1 1644 Collection, Storage and
Sulphate Salt 34) Sell to Registered Party /
28 Sodium Sulphite Process (Product No. SCH-I/ 28.1 1260 End User who is Having
(20%) 80,) Rule-9 Permission.

29 Spent Solvent Process SCH-I/28.6 . 78680 Collection, Storage,
inhouse ' distillation  and
reuse within factory
premises.

36. Authorized end-users shall have permissions from the concerned authorities under the Rule 9 of the Hazardous and
Other Wastes (Management and Transboundary Movement) Rules 2016.
37. The project proponent shall allocate the separate fund of Rs. 163 Lakhs i.e. > 2 % of the capital investment (whichever is

m
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. applicable) for activities like Educational activities, Public Health and family welfare and Preservation of Environment,
rain water harvesting under Corporate Environment Responsibility (CER) in accordance to the MoEFCC's Office
Memorandum No. F.N0.22-65/2017-IA.Ill dated 01/05/2018. The entire activities proposed under CER shall be
monitored and the monitoring report shall be submitted to the regional office of MOEF&CC as a part of half-yearly
compliance report and to district collector. The monitoring report shall be posted on the website of the project proponent.
38. All the recommendations, mitigation measures, environmental protection measures and safeguards proposed in the EIA
report of the project prepared by Aqua Air Environmental Engineering Pvt. Ltd, Surat and submitted by project proponent
and commitments made during presentation before SEAC and proposed in the EIA report shall be strictly adhered to in
letter and spirit.

B. GENERAL CONDITIONS:
B.1 CONSTRUCTION PHASE: :

39. Water demand during construction shall be reduced by use of curing agents, super plasticizers and other best
construction practices.

40. Project proponent shall ensure that surrounding environment shall not be affected due to construction activity.
Construction materials shall be covered during transportation and regular water sprinkling shall be done in vulnerable
areas for controlling fugitive emission.

41. All required sanitary and hygienic measures shall be provided before starting the construction activities and to be
maintained throughout the construction phase.

42. First Aid Box shall be made readily available in adequate quantity at all the times.

43. The project proponent shall strictly comply with the Building and other Construction Workers' (Regulation of Employment
& Conditions of Service) Act 1996 and Guijarat rules made there under and their subsequent amendments. Local bye-
laws of concern authority shall be complied in letter and spirit. v

44. Ambient noise levels shall conform to residential standards both during day and night. Incremental pollution load on the
ambient air and noise quality shall be closely monitored during construction phase.

45. Use of Diesel Generator (DG) sets during construction phase shall be strictly equipped with acoustic enclosure and shall
conform to the EPA Rules for air and noise emission standards.

46. Safe disposal of waste water and municipal solid wastes generated during the construction phase shall be ensured.

47. All topsoil excavated during construction activity shall be used in horticultural / landscape development within the project

site.

. Excavated earth to be generated during the construction phase shall be utilized within the premises to the maximum
extent possible and balance quantity of excavated earth shall be disposed off with the approval of the competent
authority after taking the necessary precautions for general safety and health aspects. Disposal of the excavated earth
during construction phase shall not create adverse effect on neighbouring communities.

. Project proponent shall ensure use of eco-friendly building materials including fly ash bricks, fly ash paver blocks, Ready
Mix Concrete [RMC] and lead free paints in the project.

. Fly ash shall be used in construction wherever applicable as per provisions of Fly Ash Notification under the E.P. Act,
1986 and its subsequent amendments from time to time.

B.2 OPERATION PHASE:
B.2.1 WATER:

51. The water meter shall be installed and records of daily and monthly water consumption shall be maintained.
52. All efforts shall be made to optimize water consumption by exploring Best Available Technology (BAT). The unit shall
continuously strive to reduce, recycle and reuse the treated effluent.

B.2.2 AIR:

53. In case of use of spray dryer, the unit shall provide the adequate & efficient APCMs with spray dryer so that there should
not be any adverse impact on human health & environment. Unit shall carry out third party monitoring of the proposed
Spray dryer & it's APCM through the credible institutes and study report for impacts on Environment and Human Health
shall be submitted to GPCB every year along with half yearly compliance report.

54. Acoustic enclosure shall be provided to the DG sets (If applicable) to mitigate the noise pollution and shall conform to the
EPA Rules for air and noise emission standards. :

55. Stack/Vents (Whichever is applicable) of adequate height shall be provided as per the prevailing norms for flue gas
emission/Process gas emission.

56. Flue gas emission & Process gas emission (If any) shall conform to the standards prescribed by the
GPCB/CPCB/MoEF&CC. At no time, emission level should go beyond the stipulated standards.

57. All the reactors / vessels used in the manufacturing process shall be closed to reduce the fugitive emission.

B.2.3 HAZARDOUS/SOLID WASTE:

58. The company shall strictly comply with the rules and regulations with regards to handling and disposal of Hazardous
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waste in accordance with the Hazardous and Other Wastes (Management and Transboundary Movement) Rules 20186,
as may be amended from time to time. Authorization of the GPCB shall be obtained for collection / treatment / storage /
disposal of hazardous wastes.

59. Hazardous wastes shall be dried, packed and stored in separate designated hazardous waste storage facility with pucca
bottom and leachate collection facility, before its disposal.

60. The unit shall obtain necessary permission from the nearby TSDF site and CHWIF. (Whichever is applicable)

61. Trucks/Tankers used for transportation of hazardous waste shall be in accordance with the provisions under the Motor
Vehicle Act, 1988, and rules made there under.

62. The design of the Trucks/tankers shall be such that there is no spillage during transportation

63. All possible efforts shall be made for Co-Processing of the Hazardous waste prior to disposal into TSDF/CHWIF.

64. Management of fly ash (If any) shall be as per the Fly ash Notification 2009 & its amendment time to time and it shall be
ensured that there is 100% utilization of fly ash to be generated from the unit.

65. The occupier/manager shall strictly comply the provisions under the Factories Act 1948 and the Gujarat Factories Rules
1963

66. The project authorities shall strictly comply with the provisions made in Manufacture, Storage and Import of Hazardous
Chemicals Rules (MSIHC) 1989, as amended time to time and the Public Liability Insurance Act for handling of
hazardous chemicals etc. Necessary approvals from the Chief Controller of Explosives and concerned Govt. Authorities
shall be obtained before commissioning of the project. Requisite On-site and Off-site Disaster Management Plans have
to be prepared and implemented.

67. Main entry and exit shali be separate and clearly marked in the facility.

8. Sufficient peripheral open passage shall be kept in the margin area for free moverent of fire tender/ emergency vehicle
around the premises.

69. Storage of flammable chemicals shall be sufficiently away from the production area.

70. Sufficient number of fire extinguishers shall be provided near the plant and storage area.

71. All necessary precautionary measures shall be taken to avoid any kind of accident during storage and handling of toxigﬂ/m
hazardous chemicals. /{&‘\\ﬁ‘

72. All the toxic/hazardous chemicals shall be stored in optimum quantity and all necessary permissions in this re ég‘és‘aﬁ‘gﬁ‘
be obtained before commencing the expansion activities. ﬁ\

73. The project management shall ensure to comply with all the environment protection measures, risk mitigation. Fn‘ asﬁ?é
and safeguards mentioned in the Risk Assessment report. "\,‘

74. Only flame proof electrical fittings shall be provided in the plant premises. *-\‘m

75. Storage of hazardous chemicals shall be minimized and it shall be in multiple smail capacity tanks / containers insféé%gi?;@‘ .
one single large capacity tank / containers. ;

76. All the storage tanks shall be fitted with appropriate controls to avoid any leakages. Bund/dyke walls shall be provided
for storage tanks for Hazardous Chemicals.

77. Handlirg and charging of the chemicals shall be done in closed manner by pumping or by vacuum transfer so that
minimal human exposure occurs.

78. Tie up shall be done with nearby health care unit / doctor for seeking immediate medical attention in the case of
emergency.

79. Personal Protective Equipments (PPEs) shalt be provided to workers and its usage shall be ensured and supervised.

80. First Aid Box and required Antidotes for the chemicals used in the unit shall be made readily available in adequate
quantity.

81. Training shall be imparted to all the workers on safety and health aspects of chemicals handling.

82. Occupational health surveillance of the workers shall be done and its records shall be maintained. Pre-employment and
periodical medical examination for all the workers shall be undertaken as per the Factories Act & Rules.

83. Transportation of hazardous chemicals shall be done as per the provisions of the Motor Vehicle Act & Rules.

84. The company shall implement all preventive and mitigation measures suggested in the Risk Assessment Report.

85. Necessary permissions from various statutory authorities like PESO, Factory Inspectorate and others shall be obtained
prior to commissioning of the project.

B.2.5 NOISE]

86. The overall noise level in and around the plant area shall be kept well within the standards by providing noise control
measures including engineering controls like acoustic insulation hoods, silencers, enclosures etc. on all sources of noise
generation. The ambient noise level shall confirm to the standards prescribed under The Environment {Protection) Act,
1986 & Rules.
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- B.2.6 CLEANER PRODUCTION AND WASTE MINIMISATION:

87. The unit shall undertake the Cleaner Production Assessment study through a reputed institute / organization and shall
form a CP team in the company. The recommendations thereof along with the compliance shall be furnished to the
GPCB.

88. The company shall undertake various waste minimization measures such as :

a. Metering and control of quantities of active ingredients to minimize waste.

b. Reuse of by-products from the process as raw materials or as raw materials substitutes.
¢. Use of automated and close filling to minimize spillages.

d. Use of close feed system into batch reactors.

e. Venting equipment through vapour recovery system.

f. Use of high pressure hoses for cleaning to reduce wastewater generation.

g. Recycling of washes to subsequent batches.

h. Recycling of steam condensate.

i. Sweeping / mopping of floor instead of floor washing to avoid effluent generation.

j. Regular preventive maintenance for avoiding leakage, spillage etc.

B.2.7 GREEN BELT AND OTHER PLANTATION:

89. The unit shall develop green belt within premises as per the CPCB guidelines. However, if the adequate land is not
available within the premises, the unit shall take up adequate plantation on road sides and suitable open areas in GIDC
estate or any other open areas in consultation with the GIDC / GPCB and submit an action plan of plantation for next
three years to the GPCB.

90. Drip irrigation / low-volume, low-angle sprinkler system shall be used for the green belt development within the premises.

B.3 OTHER CONDITION:

91. Unit shall comply all the applicable standard conditions prescribed in Office Memorandum (OM) published by MoEF&CC
vide no. F. No. 22-34/2018-IA.1Il dated 09/08/2018 for Pharmaceutical and Chemical industries mentioned at (Sr. no.
XX).

. Rain water harvesting of surface as well as rooftop runoff shall be undertaken and the same water shall be used for the

various activities of the project to conserve fresh water as well as to recharge ground water. Before recharging the

surface run off, pre-treatment must be done to remove suspended matter.

\ The unit shall join and participate financially and technically for any common environmental facility / infrastructure as and

when the same is taken up either by the Industrial Association or GIDC or GPCB or any such authority created for this

purpose by the Gowvt. / GIDC.

. Application of solar energy shall be incorporated for illumination of common areas, lighting for gardens and street lighting

in addition the provision for solar water heating system shall aiso be provided.

95. The area earmarked as green area shall be used only for plantation and shall not be altered for any other purpose.

96. All the commitments / undertakings given to the SEAC during the appraisal process for the purpose of environmental

protection and management shall be strictly adhered to.

97. The project proponent shall also comply with any additicnal condition that may be imposed by the SEAC or the SEIAA or

any other competent authority for the purpose for the environmental protection and management.

98. In the event of failure of any poliution control system adopted by the unit, the unit shall be safely closed down and shall

not be restarted until the desired efficiency of the control equipment has been achieved.

99. The project authorities must strictly adhere to the stipulations made by the Guijarat Pollution Control Board (GPCB),

State Government and any statutory authority. ,

100.During material transfer there shall be no spillages and garland drain shall be constructed to avoid mixing of accidental

spillages with domestic wastewater or storm water.

101.Pucca flooring / impervious layer shall be provided in the work areas, chemical storage areas and chemical handling

areas to minimize soil contamination.

102.Leakages from pipes, pumps shall be minimal and if occurs, shall be arrested promptly.

103.No further expansion or modifications in the plant likely to cause environmental impacts shall be carried out without

obtaining prior Environment Clearance from the concerned authority.

104.The above conditions will be enforced, inter-alia under the provisions of the Water (Prevention & Control of Pollution)

Act, 1974, Air (Prevention & Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986, Hazardous Wastes
(Management, Handling and Transboundary Movement) Rules, 2008 and the Public Liability Insurance Act, 1991 along
with their amendments and rules.

105.The project proponent shall comply all the conditions mentioned in “The Companies (Corporate Social Responsibility

Policy) Rules, 2014" and its amendments from time to time in a letter and spirit.
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106.The project management shall ensure that unit complies with all the environment protection measures, risk mitigation
measures and safeguards recommended in the EMP report and Risk Assessment study report as well as proposed by
project proponent.

107.The project authorities shall earmark adequate funds to implement the conditions stipulated by SEIAA as well as GPCB
along with the implementation schedule for all the conditions stipulated herein. The funds so provided shall not be
diverted for any other purpose.

108.The applicant shall inform the public that the project has been accorded environmental clearance by the SEIAA and that
the copies of the clearance letter are available with the GPCB and may also be seen at the Website of SEIAA/ SEAC/
GPCB. This shall be advertised within seven days from the date of the clearance letter, in at least two local newspapers
that are widely circulated in the region, one of which shall be in the Guijarati language and the other in English. A copy
each of the same shall be forwarded to the concerned Regional Office of the Ministry.

109.1t shall be mandatory for the project management to submit half-yearly compliance report in respect of the stipulated
prior environmental clearance terms and conditions in soft copies to the regulatory authority concemed, on 1st June and
1st December of each calendar year.

110.Concealing factual data or submission of false/fabricated data and failure to comply with any of the conditions mentioned
above may result in withdrawal of this clearance and attract action under the provisions of Environment (Protection) Act,
1986.

111.The project authorities shall also adhere to the stipulations made by the Gujarat Pollution Control Board.

112.The SEIAA may revoke or suspend the clearance, if implementation of any of the above conditions is not found
satisfactory.

113.The company in a time bound manner shall implement these conditions. The SEIAA reserves the right to stipulate
additional conditions, if the same is found necessary.

114.The project authorities shall inform the GPCB, Regional Office of MOEF and SEIAA about the date of financial closure
and final approval of the project by the concerned authorities and the date of start of the project.

115.This environmental clearance is valid for seven years from the date of issue.

116.Any appeal against this environmental clearance shall lie with the Nationai Green Tribunal, if preferred, within a period of
30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

117.Submission of any false or misleading information or data which is material to screening or scoping or appraisal or
decision on the application makes this environment clearance cancelled.

With regards,

Yours ?tcerely,
AN

———
(S. M. SAIYAD)
Member Secretary
Issued to: ' \inpacy
ssued to o . . /@\\ A5
M/s. Anupam Rasayan India Ltd. (Unit-6) & &

-

Plot No. 2423 & 2425, Sachin GIDC Est; t‘é:‘,

Sachin, Dist.: Surat- 394230. i »
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— GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN.BHAVAN

————— Sector-10-A, Gandhinagar 382 010
LT T T Phone : (079) 23222425

N (079) 23232152

Fax : (079) 23232156
Woebsite : www.gpcb.gov.in

By R.P.AD

In exercise of the power conferred under section-25 of the Water (Prevention and Centrol of
Poliution) Act-1974, under section-21 of the Air (Prevention and Contrel of Pollution)-1981 and
Authorization under tule &2} of the Hazardous And Other Waste (Management and Transbourdary)
Rules, 2016 framed wnder the Environmenial (Protection} Act-1986. This Board is empowered 10 Grant
CCEA.

And whercas Board has received conselidated consent application letter no. 161919 dated 2907-

2019 for the Consolidated Consent and Authorization (CC & A) of this Board under the provisions /
tules of the aforesaid Acts. Consents & Authotization are hereby granted as under:

CONSENTS AND AUTHORISATION:
{Under the provisions /frules of the aforesaid environmental acis)

Rasayan India Ltd, {Unit-6)

i. Consent Order No. AWH-184793 Date of isspe: 25-10-2019.

2 The consents shall be valld upto J0-06-2024 for the use of outlet for the discharge of treated
effluent and emission due to cperation of industrial plant for manufacturing of the following items/
products:

Sr. | Prodect Total Prodwction’ - |
Na. qQuaniky
[} Research & Development {(R&D) centre along with Pilet Plant to no | 1 MT/Month
commercial purpose
Note:
s Chemistry Competencies (Group/Malecule)
Halogenaled Compounds
= Hydrogenation Compounds
s Agro Intermadiate & Finished products
¢ Pharma intermediates & Finished products
* Acetylaled Compounds
s  Acrylated Compounds
&« UV-Basad Compounds
s Mitro & Dinitro Compounds
*  Cyanation Compounds :
* Compound from Grinard Reaction o
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» Triazine Benzophenone denvatives

Acetymted Compounds

2.4-Dichloro Acctephenone

b

2.5-Dichloro Acetophenone

3. | 4-Fluecro ﬂu:emphq.nune L 00
4.+ 2 4-Dichlero-3-F luoro Acetophenone
5. | 2.4-Dichlore Phenacwl Bromide
6. | 2.4-Dichloro Phenacyl Chloride
~ 7. | 2.4-Dichiorobutery Phenone - ) )
Admmd Speclalt) { Pharma Prodects
: 2. Ortho Phenlene Diamine
9. | Meta Phenylene Diamine -
10. | Para Phenylenc Diamine
11. | Resorcinol 7 1.3 Iimzenedml Meta Di Hydroxy H-..lm.ne
12. | Meta Aming Phero! -
13. | 2.4-Difluoro Aniline
14, | 2.4- Difluoro Nitrobenzene . 150
15, | 2.6- Difluoro Anikine
16, | 1.2-Di Fluoro Benzene i ] 1|
"t 17, | 2-Amino Benvotrifluoride .
18. | 3 — Amino Benzntrifluoride L
19. | 4 - Amino Benzoirifluoride
20, | 3.4-Difluoro Benonitrile
3| 4-[{4.6-bis[[4- 2-cthyhexoxy-oxomethyl|phenyljamine]- 1.3 5-iriazin-
=7 | 2-yllamino]henzoic acid -2-ethy hexyl ester !
- 4. 4 -[[6-[[(1. 1-dimethylethyl)amino jcarbonyl]pheny| Jamino]-1, 3, 5-
== | iriazine-2, 4-divlditmino]bis-bis 2-ethvhexyDbenzoate.
Ly | 243 -dihyd rona phens 113, 6-his (2. 3-dimethyIphemy -1, 3. 5-
=7 iriazine. - o
24, | 4-n-Butyl Resorcinal |
25, | 4-n-Hexy! Resorcino .,_:
16, | Propamcdionic 3 301 3-phemylenedimethy tidvnedbis - 1,1',3.3-
1erracthy | Ester
27. | 2.A-dihydroxy Benzophenone
28. | 2-Hydroxyl-4-methoxyBenzophenone .
gy, -H'».::Imml 4- {()Lt"r”BET‘IIDPhtI‘I‘.‘JI‘!L o
; 30. | 2-Hxdroxy-3.3.5- trimethy | Cyelothexy | Ester Benzow Avid _"
: 31, | 4H-3.1-Benzorasint-one 2.2 |.4- f&hcm lenelbis- .
i 32 244, ﬁvdspheml I 3 S-Imazin-2 n.l] ﬂ-{heulmx}phml
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GPCB

GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN
Sector-10-A, Gandhinagar 382 010

Phone

Fax :

(079) 23222425
{079) 23232152
{079) 23232156

Website : www.gpch.gov.in

2-Hydrexy-4-Methoxy Benzophenone -5- Sulphanic acid

Benzoic acid -4-[[(methylphenylamino)methylene]amino] Ethyl Ester

2=(5-chlore-2H-benzotriazol-2-y1)-6- (1. 1-dimethylethyl -4-Methy}
Phenol

2-(2H-benzatriazol-2-¥11-4-{ 1, | -dimethylethyt)-6-{ | -
methy lpropy phenol

. | 2<{2H-benzotriazole-2-¥1}-4,6 bis{ | -methyl- | -Phenylethyl yphenol

2-{2H-benzotriazol-2-vl)}-4.6-bis { 1.1 -dimethvlethyl phenol

2-{2H-benzotriazole-2-y1)1-4-methyl phenol

2-{5-chloro-2H -benzotriazol-2-y1)}-4,6-bis (|1 -dimethylethyDphenol

. | 2«(2H-benzntriarol-2-v)-4-1, 1 -dimethy lethyl 3-phencl

2.2"-methylene bis [6-(ZH-benamriazol-2-y1-4-(1,1.3.3-

" | retramethyibutyl )phenol

2-{2H-Benzotriazol-2-¥1)-4-(1.1.3.3tetmmethybuty| - Phenol
2- Acetylphenothiazine

2- Chliorophenathiazine

2- Triflusormnethy] Phenothiazine

2-Methoxy Phenothiazine

2- Mercaptomethyl Phenothiazine

Chlopromazine Hydrochioride

Bupropion Hydrochloride

2-{6-Methoxy napthaien-2-v1) Propionic Acid

Citalopram Hydro Bromide

« | Cyclobenzaprine Hydrochloride

Cyproheptadine Hydrochloride

Tamoxifen Citrate

Doxepine Hydrochioride

Doxylamine Succinabe

Imatinib Mesylate

Etoricoxib

Dothiepin (Dosulepin) Hydrochloride

Flupentixol Dihydrochloride

Ketamine Hydrochloide

Losartan Potassium

Teneligliptin Hydrobromide Hydrate

Olmesartan Medoxomil

Keto Loratadine

Tedizolid Phosphate

Enzalutamids

Empaglifloizin

Dapagliflodit

Total Production of All Groups (1 to 4)

M/s. Anupam Rasayan India Ltd. (Uni-6X[D-50114)

Clean Gujarat Green Gujarat
1S0-8001-2008 & ISO-14001 - 2004 Centified Organisation
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L il md ilbon:

1. Steam will be obtained from common Boiler of M/s. Sanjoo Dyeing & Priating Mills Pyt
Ltd-Sachin. However, unlt will install 10 MT Gas based Steam Boiler as stand by urility
system.

2. Concentrated raw effluent shall be disposed off to Common MEE -facilities of M. Globe

Enviro Care Limited {(GECL) - Sachin / Mahkavir Eco Project Pvt. Ltd. (MEPL)- Sachin for

spray drying.

Applicant shall comply with conditions laid down in Environment clearance issved vide

order no, SETAAMGUNECSNYI150/2019, dated 23408/2009 by Siate Level Epvironment

Impact Assessment Authority Gujarat.

Industry shall not use any raw material or carry out any activities which attracts provision

of Rule 9 of Hazardows and Other Waste (Management & Traosboundary)} Rules 2016,

5  Industry shall manage Solld Wastes generated from indusirial activities as per Solid Waste

Management Rules-2016 (solld waste as deflined in Rule-346))

Industry shall obtaln NOC from CGWA as per order of Hon. National Green THibural for

the withdrawal of ground waler and you shall strictly comply with condition of NOC

granted from CGWA,

Industry shall provide STP since domestic waste water gemeration is 20 KL/Day and submit

documentary proof to the Board within 3 month and informt Head Office & Regional Office.

& Unit shall adhere 10 stringent alr pollutants standards te. 80 % of existing Nue gas
and process emission standards in the CPA (For critical paramcter PM). This
standsrd shall be reviewed periodically.

9. Unit shall adhere 10 stringent alr pollutants standards ie. M % of existing Nue gas
and process emission sisndards in the SPA{For criteal parameter PM). This
stundard shall be reviewed periodically,

10. Following air pollution conirol measures shal be provided for the fMlue gas emission

_sources like Boller, Thermic Fluid Heaters etc. {As Applicable)

o

L

L

-~

Stipulsted APCM in Red / Orsnpe category industrial units of CPA/SPA__
Sleam gemeration capacity Type of APCM
(im TPH)
Lessthan | Multi Cvclone

il. Unlt shall provide at beast bwo stage scrubbing system of appropriate medla for the
coniral of the process gas emission,

11, Unit shall ins¢all and commission Continwous Emlsslon Monitoring Syatem- CEMS
(ps per CPCB guldelines for relevant parameters) which shall be connected with
GPCBACPCBserver (In case of large and medinm red category industries)

13. All common facilitles shall Install CEMS {(as per CPCB guidelines for relevant
parameters) which shalt be connected with GPCB/CPCB server to the Siscks
provided with Common Multiple Effect Evaporator (CMEE), Commen Spray Dryer,
Commion incinerator eic,

4. The unit shall gdhere to Sectar specific guldelines/ SOFP published by GPCB / CPCB
from time to time for effective fugitive emission control. {like guidelines for: Stone
erushing units, Coal handling units, spent solvent handling and management, spent
acid management, Decontamination of drums, containers ete.)
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15. Unit shall take adequate measures to control odowr nuisance from the industrial
activities which may include measures llke- use of masking agent with atomizer
system (water curtain), closed / automatic material handling system, conininment of
the odour voluerabk: areas etc,

16. Unit shall mot use Pet-colie, furnace oil, LSHS as a Fuel.

17. Unit shall adopt sectors]l Best Available Technology-BAT(Like Use of Induction
Furnice, Ekctric Arc Furnace instead of Cupols furnace in fonndry industry, Caustic
Recovery System in Cotton Textile unlts ete.)

18. Unit shall provide greca belt of 40% of the plot area, using comcept of the soclal

forestry and developmesnt of green beit cutside project premises in adjacent areas
19. Unit shall provide Wall 10 Wal carpeting in vehicke movemest areas within premises

to avold dusting. .-

20. Unit shall ouly wse trested effiment for preparation of lime sad other slurry in ETP.
No fresh water shall be atitized in ETP.

11, Iw the case, if the Industry & not 3 member of CETP and domestic waste waler
generation b more than 10 KLPD, industry shall isstall STP of adequate capacity and
treated sewape shall be remsed / recycled 1o the maximuam exicnt.

12, In case of Large and Medium Red Category industry, the unit shall install system for
continuows moniloriag of efMuent quality / quantity as per CPCB goidelines for
relevant parameters (like pH, Flow, Temperature, TOCACOD, NH3-N etc.) and shall
be connected to GPCB server. In case, If the industry is a member of CETF, unit shall
instati flow meter.

23, If the water consumption of the umlt v more than 50 KLPD, Unit shall submit
detalled water harvesting plan (off site).

24. The unit shall explore Techno-Economic feasibllity of Zero Liguid Discharge (ZLD)
and If fensible, ZLD shonkd be adopted.

25, Unit shall stricily carry out handling, storage and disposal of fly-ash, slag, red-mud,
de-inking shudge ctc. (High Volume- Low Effect Wastes) as per prevailing guidelines
and U5 disposal at desiguated locations approved by the Board.

26. Industry shall dispose s hazandous wastes through co-processing, pre-processiog to .
ike extent possible prior is disposal to mcineration’ lamdfill as per provisions of
Hazardows and Other Wastes (Management and Transhoandary Movement) Rules,
2816. -

27. Industry shall strictly comply whth all the measures specified Jo guidelines for spent
solvent manapemsent, speat ackd wmanagement, sud other guidelines/directions
published from time to time by GPCB and/or CPCBH, etc.

29, Unit shall carry ont transpertation of hazardous wastes through GPS mounted
vehicles only.

A CONDITIONS UNDER THE WATER ACT:

3.1. Source of water: - Borewell,

3.2, The quantity of the fresh water consumption for industrial purpose shall not excesd 435 KL/Day.

3.3, The quantity of the fresh water consumption for domestic purpose shall not exceed 20 KL Tay

3.4, The quantity of the industrial ¢ffluent 10 be generated from the manufacturing process and nther
ancillary industrial operntions shall not exceed 57 KL/Day.
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Indusirial effluent of 57 KL Day generated from manufacuring activities. washing and scrubbing
witl be trealed in ETP, and then afler neutralized wastewater shall go to common MEE facilities
of either M s. Globe Envire Care Limiled (GECL)}-Sachin M5, Mahavir Eco Proiect Pvt. Lid.
{MEPL) - Sachin. Inn case of commoen MEE facilities of M's. Globe Enviee Care Limited (GECLY
“spray dxeing facility of M:s. Mahavir Eco Project Pvi. Ltd. (MEPL} goes 10 non-operalional
candition. (han unil shall operate their captive system and effluent will be treated in In-house
MLL. Afier passing through Solvent Stripper. 10 KL/Day of Boiler Blow Down Water shall be
recyeled back into the scrubber and 5 KL/Day of Cooling Tower Blow Down shall be recycled
back in to the washing purpose. If any RO reject is generated it shall go to MEE.

I'be quantily of domestic waste water shall not exceed 20 KL/Day,

Domestic effluent shall be disposed off through septic tank/soak pit system. Looking to quantity
unit should provide STP or reat with industrial waste water,

The applicant shall operate  effluent treatment system efficiently so that eflluent lrom the

industrial unit shall conform to the CETP inlgt norms mentioned below however the final
discharge of ireated effluent from CETP shall adhere 10 the prescribed standards for CETP of
M/s. Globe Enviro care Ltd{GECL).

PARAMETERS ; CETP NORMS
i i 6.5 TORS
[ Temperature 40 C
| Colawr {pt.co.scale) in units i 1003 units
"Suspended Solids ' 300 mp|
- Ol and Grease 0 megl
* Phenoliv Compounds I mgl |
' Sulphides o 2l
Ammonical Nitrogen Hmgl |
| Tatal Chromium ___2mgl |
| Hesavelemt Chromium 0.1 mg1 |
BOD (3 days a1 20°C) ) 1500 mg]
con 4000 mg1
_Total Dissolved Salids 2100 mg1
, Lopper 3 mal |
Nickel im
Zing 3 m%l
Lead 0.1 mg1 |

3.9, The final trepted effuent confirming to the above standards shall be fully conveyed into
CETP of M, Glolw Enviro care Lid{GECL). through tanker & in no case effluenl shall be
discharged in to Environmem by any means,

3100 In vase of tailure of CETP. applicant shall have to treat the trade eMuert of their unit fully
s0 8y w0 achivve the quality of the treated effluent from their industrial premises as per the
GPCB norms mentioned below:-

[ PARAMETERS GPCB NORMS
| PH 6.5 TO 85

Temperature 407 ¢
_ Suspended Salids : 100 mg; | |
_ Ol and Grease _ 10 me 1
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Total Dissolved Salids 2100 my/} |
Phenolic Compounds I mgl
Sulphides 2 O mg/l |
Ammonical Nitrogen 50 mp | i
Total Chtomium 2 mg/1 |
Hexavebernt Chromium 0.1 mgA |
BOD (5 days a1 20°C) 30 mg1 |
coD 100 mp/1 |
Chlorides 600 mg/1 |
Sulphate 1000 mg/1 |

316

RS

38

3.20.
3.2

M/s

CR

The applicant sha!l either stop or curtail its production activities if the effluent is not
adequately treated by the CETP of GECL to confarm 1o the standards specified by G.P.CB.

. The applicant shall be responsible for conveyance of entire treated effluent to the CETP of

M/s. GECL & due care shall be taken to avoid any teakage or spillage of effluent during
conveyance of treated effluent through drain.

12. Unit shall provide fiow meters at inlet & outlet of ETP & maintain its record.
. The applicant shall mform renewalfermination of CETP membership well in advance o

GPCB.

. The applicant shall be required to make storage facilities 10 store the primary treated effluent

for at least 48 howrs by providing acid proof brick lined imperyious tanks'HDPE tanks.

. The applicant shall make fixed arrangernent for loading the effluent after primary treatment to

the CETP. The unit shall nat keep any by-pass line or system or loose or flexible pipe line for
discharging effluent into the under ground drainage system of GECL.,

Leachate from the hazardous solid waste, if any shall also be connected into a collection
tank through leachate collection facilities and shall be conveyed alongwith industrial
effluent to the CETP of GECL..

Magnetic flow meters shall be installed at the inlet & outlet of effluent collection
1anksETP o measure the quantity of effluent discharging in 10 1w tanker of GECL.

The ENTIRE quantity of industrial eflluent shall have to be conveyed by GECL. In no
circumstances the effluent either wreated or untreated shall be discharged any where else.

. Disposal system for stoem waler shall be provided separately. In no circumstances storm

waler shall be mixed with the industrial effluent.

GECL member unit have to modify / improve performance of existing Effluent treatment
facilities for efficiency & adequacy in order to comply with presceribed  in let standards.
The applicant shall ‘keep accurate records of quantity of production of each product,
quantity of water consumption, quantity of effluent generated and consumption of
electricity on day to day basis and requited to submit the  complied record of one month
to GPCB & GECL on or befare fifth day of the succeeding month.

In case of shut-down of plani for more than three days for any reason, the GECL unit
member shall intimase 0 GECL awthority & GPCR well in advance for the bener

operation) & management of CETP.

. The authorized representative of GECL may have right of entry a1 any time for the

purpose of inspection and monitoring the effluent collection facilitiesETP  (if required)
of the applicant.

Page T of 14

. Anupam Rasayan India Ltd. (Unit-6)([D-50114})

Clean Gujarat Green Qujarat
ISQ-8001-2008 & 1S0-14001 - 2004 Certifled Organisatinn



324, IT the GECLL authority terminates the membership of the applicant for CETP, the GECL
member unit shall have to close down the manufacturing activities/induostrial operation of the
process plant immediately until the GRECL. membership is resumed.

3.25. The applicant shall put up at 1he entrance a board displaying GECLL membership
number & date of joining of GECL, the name of unii, particulars of the products’ process
and the name of proprietor/partners ‘directors of the unit and the electtcity consumer
number as on the recond of GSECL,

4. CONDITIONS UNDER THE AIR ACT:
4.1 The following shall be used as & fuel in Sieam Boiler, Therme Pack. and D.G.Sets
respeciively.
_Sr.No.  Unility Fuel ,_Quantity :
1) Thcrmupack Natura] | 73000 SCM Day
(60{'.'1_] 4 nosy | Gas
iy 0G5 Dicsel 300 ttiday
(20530 K¥YA=I,
1625 KVA~2)
2. 'T'he applicant shall install & operate comprehensive adequate air pollution control system in
erder to achieve prescribed nonms.
4.3. The flue pas emission through stack attached to Sieam Boiler, Thermo Pack, and DG Sets
shall conform to the following standards:
Stack | Stack attached to Stack Parameter Permissible [
Ma. heighi in Limit
1 ; Meter
i } Thermopack Unit — 4 15 Particulate Matier | 150 mg/NM'
| * Nos, (Common | SO i) ppm
(&) L) each | Stach ) N0, 50 ppm
2 1D G Ser-3 Nos | 11¢each) | Particulate Matter | 150 mg/NM"
{2050 KVA » 1 Mo, 50. 100 ppm
1025 KVA = 2 No) NCY, 50 ppm
4.4, The process emission through various stakes/venr of reactors,process.vessel shall

conlonn ro thelfol lowiny ng.

M:s. Anupam Rasayan India Lid. (Unit-6{iD-501 14)

Stack | Seapk Stack height [ Alr Pollution | Parameters | Permissible

{ attached | in Meter | Control Sysiem Limit
| [ |mim 11 M
- from GL
| b. ‘ Reaction 4 Two stage Scrubber | HBr 3 mgNm’
| Vessel (First  Stage  Water
, : and  secomd  stape
| i Causiic Scrubber) |
Pagc 8ol 14



GUJARAT POLLUTION CONTROL BOARD

PARYAVARAN BHAVAN
——_——— Sector-10-A, Gandhinagar 382 010
- Phone : (079) 23222425
| /4 {079) 23232152
GPCB Fax : {079) 23232156
Website : www.gpcb.gov.in
2 | Reaction 4 Two stage Scrubber | HCI 20 mg/Nm’
Vessel {First Stage Water | SO, | 40 mgNm’
and second siage
Caustic Scrubber)
3 | Reaction 4 Two stage Water | NH; 175 mg/Nm"
Yessel Scrubber

4.6,
47
4.8.

Indusiry shall take adequate measure to control dusting due to storage, transporiatich &
handling of Coal/Lignite & fly ash.

Industry shall comply with Caal handling guideline of the Board.

Industry shall comply with fty ash notification 1999 as amended from time to time.

The concentraton of the following parameters in the ambient air within the premises of the
industry and a distance of 10meters from the source} other than the stack'vent) shall not
exceed the following levels. L
PARAMETERS PERMISSIBLE LIMIT (Microgram™' ) |
Annual 24 Hrs Average
Particulate Matter-10 (FM ,2) 60 100 _
Particulate Matter- 2.5 {PM 14 ) 40 &l
S0y 50 &0
NO, 40 &0

The applicant shall provide portholes, ladder, platform etc at chimney(s) for monitoring the
air emissions and the same shall be open for inspection 10/and for use of Board's staff. The
chimney(s) vents attached to various sources of emission shall be designed by numbers such
85 5-1, 5-2., eic. and these shall be painted’displayed to facilitate identification.

4.10, The industry shall take adequate measures for control of noise levels from its pwn sources

4.1

within the premises so as to maintain ambient air quality standards in respect of noise 10 less
than 75dB{A} during day time and70 dB (A} during night time. Daytime is reckoned in
between 6a.m. and 1O p.m. and nighittime is reckoned between 10 p.m. and 6 a.m.

1. D.G.SETS CONDITIONS
The 10.G. Set shall have acoustic enclosure and shall comply sith the standards specified a1
Sr. no. 95 of Schedule-1 of the mile-3 of E.P. Rules -1986 and Noise poliution level as per
the Air Act-1981.

The flue gas emission through stack atiached to D.G. Sets shall conform 1o the following
standards

2) The minimum height of stack to be provided with each of the generator st shall be H=h +

0.2 (KYA)'?, where H= Total stack height in meter, h= height of the building in meters
where or by the side of which the generator set is installed.

8) Moise from D{G set'shall be controlled by previding an acoustic enclosure or by treating the

toom acoustically, at the users end.

bl The acoustic enciosure or acoustic treatment of the roam shall be designed for minimum 25

M/s.

dB {A} insertion loss or for meeting the ambient noise standards, whichever is on the higher
side ( if the actml ambient maise is on the higher side, it may not be possible to check the
performance of the acoustic enclosure’ acoustic treatment. Under such circumstances the
performance may be checked for noise reduction up to actual ambient noise level,
prelerably, in the night time). The measurement for insertion loss may be done at different
points at 0.5 m from the acoustic enclosure/room. and the averaged.
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¢} The Dn3, Set shall be provided with proper exhaust muffler with insertion toss of minimum
25dB (A}

d)  All efforts shall be made to bring down the neise level due to the DnG Set, outside the
premises. within the ambient noise requirements by proper siting and control measures.

¢} Installation of a [D.G. Sets must be strictly in compliance with the recommendations of the
[).0G.%e1 manufacturer.

N A proper routing and preventive maintenance procedure for the [.G.Set should be set and
followed in consultation with the DG Se1 manufacture which would help prevent noise
levels of the DG Set from deteriorating with use.

5. AUTHORIZATION as per HAZARDOUS AND OTHER WASTE (MANAGEMENT AND
TRANSBOUNDARY) RULES, 2016 Form-1 |See rule 6(2)]
Form for grant of authorization for occupier or operator handling Hazardous waste
5.1 Authorization order No:- AWH-104793 date of Issue: 25-10-2019.
52 M/s, Anupam Rasayan ledia Lid. {Uyglf-6}. is hereby granted an authorization 10 operate
facility of below for fottowing hazardous wastes on the premises sitvated at Plot No: 2425,
GIDC, Sachin-394230, Tal: Chorasi, Dist: Surat.
Sr. | Waste Quantity Schedule-1/ | Facility
o[sNo Category
I Chemical  Sludge  from 240 353 Collection, Storage, Transportation and
wilste water trealment MTMonth disposal at GPCE awthorized TSDF Site.
_ SEPPL, Kurchh..
Evaporation ‘MEE Salt ] 351 [ Collection, Storage. Transportation and
MTMomh disposal at GPCB authorized TSDF Site.
- N SEPPL. Kutchi.. o
2| Used Ol . 0.0d6 3 Collection. sworape. transpontation  and
- MI'Year disposal by selling 1o Registered te-
- ; I refiners.
i I:mpty barrels containers ¥ : il Collection.  s1orage  transportalion  and |
liners contaminated with : MT Year disposal to authorized decontaminator _
. hazardous chemicals: i
wastes _ '
4 Distillation Residue 12 36, Collection,  Storage.  Transportation.
MT:Month [isposal by incineration in common
inginerator of SEPPL, Kutchh, OR, R5PI,
Pancli’ ¢a  processing o cement
. industries.
“|+5
‘I'::‘:::i;:‘} Waste {Iron Collection.  Storage,  Transportation,
' 250 28 1 Disposal by szend it W TSDF- SEPPL.
M Month = Kutchh ¢ $Sale 10 Cement Manufacturing
Industries for Co- processing
& i 1 Collection, Storage. Transportation.
Spent-LCarbon MT Year 283 Disposal by CHWIF ar co processing to
f Cement industies.
-7 Spent solvent TR 286 [ Collection. Storape. reuse for captive
—_—— . . purpose. _ ;
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[ Sodium Chlonde L5309 353 Collection., Storage, reuse lor captive
MTMonth purposeTSDF.
9 Sodium Sulphaie 23 353 Collection, Siorage,  Transpariation.
MT/Month Disposal by send it 1o TSDF Sie-
SEPPL, Kuichh.
0 | Sodium Sulphaie Solution T D2 [ Collection, Siorege, remse for captive
MT Month purpose.
T Aluminum Chioride 2000 D2 Collection, Storage, disposal to Ms,
MT/Morith .Shree Ambica Chemicals Indusiries, Plot
Mo Ex-3. phase ! GIDC estate. Vapi.
_ _ Drist: Walsad for reuse within premises. |
12 Dilute HCI Solution 439 B13 | Collection, Storage, reuse for captive
MT/Month pupOsE.
13 Hydro Bromic Acid 430 D2 - | Collection, Storage, reuse for captive
MT/Month purpose. e
14 Spent H;50, S0 D2 Collection, Storage, reuse for captive
MT/Month pLrpose.
15 Sodium Bromide 1! BI1& Collection, Storage, disposal to Mfs,
MTMonth Balaji Tex Fab, Block No: 537 & 538.
N.H. No: 08. Tal: Palsana, Dist: Surat for
reuse within premises.
16 Potassium Bromide 32 B6 | Collection, Storage, reuse for captive
MT/Month purpose.
17 | Potassium Chlonde Salt 53 281 Collection, Storage, reuse for captive
& Solution MT/Month LIPS,
18 Aluminum Hydroxide 43 2B.1 | Collection, Storage. reuse for caplive
_ MT/Month purpose.
9 Sodium Bi Sulphice 3455 Z8.1 | Collection, Storage, veuse for captive
_ MT/Month purpose.
20 Ammonium Chloride 5 BI1S Collection, Storage. reuse for captive
MT/Month PUTPOSE.
n Ammonium Acetate 3} D2 Collection. Sweage. reuse for caplive
MT/Month UEpOsE.
22 Sodium Acetate 32 D2 Collection, Storage, reuse for caplive
MTMonth Durpose. cape,
23 Silica Oxide 50 D2 Collection, Storage, reuse for capiive
MTMonth purpose,
24 | Ammonium Bi Sulphate 525 D2 Collection, Storage, reuse for captive
MTMonth pUrpOse,
25 Lig. Ammonia 00 D2 Collection, Storage. reuse for captive
MTMonth purpose.
26 Copper Sulphate 0.000 D2 Collection, Storage, revse for captive
MTiMonth PUrpsE.
27 Sodium Sulphits 105 D2 Collection, Storage, rewse for captive
- MTMotith puUrpose.
28 Zinc Chloride Not D2 Collection, Storage, reuse for captive
_ Eenerated purpose.
20 Magnesium Sulphate Not D2 Collection, Storage, reuse for captive
generated pIrpOse, _ _
0 Raney Nickel Not D2 Collection, Storage, Reuse to Respective
geherated pracess within premises.
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3.3 The authorization shall be valid up to J3-06-2024.
5.4 The authorization s subject to the conditions staled below and such other conditions as may

be specified in the rules from Llime ta time under the Environment { Protection) Act- 1986,

5.5 The awthorization bs granted o operale a facility Jor colleclion, -torage within factory

premises transporiation and ultimate disposal oF Hazardous wastes as per condition no 5.2 to
the industry having valid CCA of this Board,

6. TEHMS AND CONHTIONS OF AUTHORISATION

1.

11

The applicant shall comply with the provisions al Lthe Envirenmen (Protection) Act- 1986 and
the rles made there under.

The auwthorization or its renewal shall be produced for inspection al the request of an officer
authorized by the Gugaral Pollution Control Board.

The persens authorized shall no1 rent, lend, sell, and iransler or otherwise transporn the
hazardous wastes without obtaining prior permission of the Gujarat Pol lution Control Board.
Any unauthorized change in personmel, eguipment or working conditions 85 mentioned in the
authorization order by the persons authori zed shalt constitute a besach of this authorization.
The person authorized shall implement Emergency Response Procedure { ERP) for which this
authorization is being granted considering all site specific possible scenarios such as spillages.
leakages. fire etc. and their possible impacts and also carry out mock drill in 1his regard a
regular interval of time:

The person authorized shall comply with the provisions outlined in the Central Pollution
Centrol Board guidelines on " Implementicg Liahilives for Environmential Damages due to
Hardling and Disposal of Hazardous Wasles and Penalty®'

It is the duiy of the authorized persen 10 take prior permission of the Gujaral Pollution
Control Board 10 close down the facility.

The imported hazardous and ather wastes shall be fully insured for transit as well as for any
accidental occurmence and iLs clean-up operation,

The record of consumption amd Tate of the imported hazardous and other wastes shall be
maintained.

The hazardous amd other wastes which gets generated during recycling or reuse or recavery or
pre-processing or utilizalion of imported hazardous o other wastes shall be treated and
disposed of as per specific conditions of autherization.

The imperter or exporier shall bear the cost of import or export and mitigation of damages il
any.

. An application for the renewal of an authorization shall be made as laid down in rules &6(2)

under Hazardous Waste and Other Waste Rules, 2014,

. Any other condiions for compliance as per the Guidelines issued by the Ministry of

Envirotiment. Farest and Climate Change or Central Pollution Coniral Board from time 10
time.

. The waste generator shall be totally responsible for {i.e, collection, storage. Iransportation and

ultimate disposal) the wastes generated.

- Records’of waste generation, its managcmu:nt and annual retum shall be submined o Gujaral

Pollution Control Board in Form-4 by 36" day of June of every year fur the preceding period
Aprit to March.

. In case of any accident, details of the same shall be submitied on Form-11 (o Gujaral

Pollution Contral Board.

. As per *Public Liability Insurance Ac1-91™ company shall get Insurance Policy, it appiicable.
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18. Empty drums and containers of toxic and hazard materinl shall be treated as per guideline
published for “Management & Handling of discarded containers™. Records of the same shall
be maintained and forwarded 10 Gujarat Pallution Control Board regularly.

16. In case of ansport of hazandous wastes 10 a facility for {i.e, treatment, storage and disposal)
existing in a Stue other than the State whene hazardous wastes are generated, the oocupier
shall obmin ‘No Obiection Certificale’ from the State Pollution Control Board or Commitiee
of the concerned State of Union Territory Administration where the facility exisis.

20. Unit shall take all concrete measures o show tangible results in waste generabion, reduction.
avoidance, reuse and recycle. Actions tken in this regard shall be submitted within three
months and also along with Form-4.

21. Industry shall have w display the relevany information with regards 10 hazardous waste as
indicated in the Hon. Supreme Court’s Onder in W.P. No.657 of 1995 dated 14® October,
2003. ..

. industry shall have to display on-line data outside the main factory gate with regard 1o
quantity and natwre of hazardous chemicals being handled in the plant. including wastewater
and air emissions and solid hazardous wastes generated within the factory premises.

&3

1. SPEC -

7.1. The authorized actual user of hazardous and other wastes shall maintain records of hazardous
and other wastes purchased in a passhook issued by the Stale Pollution Control Board alonyg
with the autherization.

72 Handling over of the hazardows and othwer wasies to the authorized actual user shall be only
afler making the entry in the passbook of the actual user.

73.[n case of renewal of authorization, a self-cermified compliance report in respect of effluent,
emission standards and the conditions specified in the authoeization for hazardous and other
wastes shall be submitied 10 SPCS.

7.4.The occupier of the facility shall comply Sundard operating procedure/guidelines published
by MOEF&CC or CPCB or GPCB from time ko tlims.

1.5. Unit shall comply provisions of E-Waste Managemnent Rules.2016.

7.6. The dispasal of Hazardous Waste shall be carried out as per the waste Management hierarchy. + .

7.7. The occupiers of facilities shall not siore the hazardous and other wasies for a period not
exceading ninety days. Prior permission of the Board shall be obtained for extension of the
storage period.

‘t.8. The occupier shall maintain the reconds of generation, sale, storage, tansport, recycling, co
processing and disposal of hazardous waste and make availakle during the inspection.

7.9. The ‘wansportation of the hazardous waste shall be camied out in (GPS mounied dedicated
vehicles.

8. GENERAL CONDITIONS; -

8.1.Any change in personnel, equipment or working conditions as mentioned in the consents
formiorder should immediately be intimated o this Board.

8.2. Applicant shall also comply with the general conditions given in annexure §.

B.3. Whenever due 10 accident or other unforeseen act or ever, such emissions occur or is
apprehended to occur in excess of standards laid down such information shall be forthwith
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reported to Board, concerned Police Station. Office of Directorate of Health Service,
Drepartment of Explosives, Inspectorate of Factories and local body.

8.4.1n case of failure of pollution control equipments, the production process connected to it shall
be stopped. Remedial actions/measures shall be imptemented immediately to bring entire
situiation normal.

3.5. The Environmental Management Unit’Cell shall be setup 10 ensure implementation on and
monitoring of environmental safeguards and other conditions stipulated by statutory
authorities. The Environmental Management Cell/Unit shall directly report to the Chisf
Executive of the organization and shall work as a focal point for internalizing envircnmental
issues. These cells/units alsa coordinate the exercise of environmental audit and preparation
of environmental statements.

86.The Environmental awdit shall be carried out yearty and the environmental siatements
pertaining o the previous year shall be submitting to this State Soard latest by 30th
September every year.

For and on behaif of
Cujarat Pollutlon Controt

NO: GPCBACCA-SRT-2195/1D_S0114 Date:-

Issued to:

M/s. Anupam Rasayan India Ltd. (Unit-6)
Plot No: 2425, GIDC,

Sachin-394230,

Tal: Chorasi, Dist: Surat.

Page 14 of 14
o M/s. Anupam Rasayan India Ltd, (Unit-6{1D-50114)



o ANNEXURE F
Fire Accident Report

Name and address

M/s. Anupam Rasayan India Ltd. (Unit No-6), (GPCB ID-50114), Plot no.

of Industry : 2425, Road no. 2, GIDC Sachin, Surat - 394230

Subject: Blast/Fire incident occurred in receiver of distillation vessel at production plant
section-I due to unknown reason on 10/09/2022 @22:00 hrs.

Product: Manufacturing of Bulk drugs, bulk drugs intermediates and specialty chemicals

Acetaldehyde Compound - 200 MT/Month, Advance specialty / pharma
compounds - 150 MT/Month & R & D Centre Along with Pilot Plant- 1 MT /
Month.

GPCB Permission
status

Unit is having CCA no. AWH - 104795 which is valid up to 30/06/2024.

Date and time of
incident

10/09/2022 @22:00 hrs.

Date and time of
inspection :

11/09/2022 @ 09:45 hrs.

Reference:

Telephonic Information is received on 11/09/2022 @ 08:25 hrs regarding
Blast/Fire incident occurred at M/s. Anupam Rasayan India Ltd. (Unit No-6).

Reason for
incident

Blast/Fire incident occurred in receiver of distillation vessel at production plant
section-I due to unknown reason.

Causality

Total Four persons died (1 on the spot + other 3 person were missing at the time
of incident and later they found dead in the morning during rescue operation dt.
11/09/2022) and twenty persons are injured due to Blast/Fire incident. All are
admitted in Hospital. Copy of the spot information provided by Police officer of
Sachin GIDC police station remained present at incident place during inspection).

Environment
al issue

Production plant section-I and glass windows of the production plant is found
damaged due to Blast/Fire incident occurred and total 200 KL water + 10 nos. of
fire tender with foam were used for firefighting. Hence, accumulation of
wastewater (having neutral pH on pH strip) is observed on PCC flouring nearby
incident place. One sample of accumulated wastewater is collected. Written
instruction is given to divert the all such wastewater into ETP and send to CETP
after necessary treatment.

Status:

Fire situation is under control at the time of inspection. As per the information
made available by contacted person, fire situation was under control after 1.5 to
2 hours.

Pollution
level
monitoring

Due to firefighting, Accumulation of wastewater (having neutral pH on pH strip)
is observed on PCC flouring nearby incident place. One sample of accumulated
wastewater is collected. Written instruction is given to divert the all such
wastewater into ETP and send to CETP after necessary treatment.

During visit, ambient air quality is observed normal. However, looking at the
category of the plant and the use of solvent in the plant it can be said that at the
time of blast/fire incident in addition to smoke, VOCs may have been liberated
and considering the same status of air quality at the time of incident can be
considered as severe/emergency as per GPCB environmental compensation
guidelines stated as “In case of incident having causality, it shall be considered as
severe/emergency.”

Reason for
Evacuation:

At the time of Blast/Fire incident, evacuation of the workers/officers of the unit
was carried out.

Chemical
involved:

Solvent Sulfolane (Receiver of distillation vessel)

Nearby
storage:

Chemicals/Raw materials storage area around at distance of 50 meters from the
incident place is situated for the storage and stock is noted as: Sulphuric acid -
@12 MT, 2,4 - DCND (semi solid)- @ 9 MT, Potassium Flouride(solid) - @28 MT
and solvent Sulfolane - @20 MT
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Other
Observations :

At the time of visit, Police staffs along with PI, GIDC Sachin Police station and
officials of DISH are remained present at incident place. As per information made
available by GIDC Sachin Police, Total Four persons died (1 on the spot + other 3
person were missing at the time of incident and later they found dead in the
morning during rescue operation dt. 11/09/2022) and twenty persons are
injured due to Blast/Fire incident. All are moved to the Hospital. (Copy of the
spot information (Janava Jog) provided by Police officer of Sachin GIDC, Police
Station is attached herewith). Name of other 3 persons who were missing at the
time of incident and later they found dead in the morning during rescue
operation dt. 11/09/2022 are as: (1) Rakesh Pramod Chaudhari, Age-37 Y, (2)
Prabhat Dharmendra Jha, Age-22 Y, (3) Sanjay Govindbhai Shyora, Age-30 Y
(Which are not included in the spot information list).

Contacted person Mr. Satish Patel, (Environment Head of the unit) has informed
that Production process for manufacturing of 2, 4-Diflouro nitro benzene and
distillation of solvent Sulfolane were going on at the time of incident within
production plant section-I. Blast/Fire incident occurred in receiver of distillation
vessel due to unknown reason.

It is observed that glass windows of the production plant/ factory building are
found damaged due to Blast/Fire incident occurred.

Due to firefighting accumulation of wastewater (having neutral pH on pH strip &
Yellowish tinge in colour) is observed on PCC flooring nearby incident place.
Written instruction is given to divert the all such wastewater into ETP and send
to CETP after necessary treatment. Other instructions are given during visit
which may please be referred.

Photographs
taken during
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Reported by

V. A. Prajapati
AEE

N. M. Kavar
SO
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9/17/22, 3:23 PM Additional information in connection to ... - Unit Head Surat (GoG-GPCB Dept.)

Additional information in connection to Blast/Fire incident at M/s.

Anupam Rasayan India Ltd(Unit-6) (GPCB ID 50114).
Annexure - G

Dr. Jignasa D Oza(GoG-GPCB Dept.)

Wed 14-09-2022 11:09 AM

To:Unit Head Surat (GoG-GPCB Dept.) <uh-gpcb-sura@gujarat.gov.in>; Next to Unit Head Surat (GoG-GPCB Dept.) <nuh-gpcb-
sura@gujarat.gov.in>;

@ 1 attachments (516 KB)

Additional information Anupam Rasayan ID 50114.pdf;

Res. Sir,

Please find herewith attached Additional information in connection with Inspection report(inspection ID —
685714, Inspection date — 11/09/2022) along with layout of affected area due to incident dated: 10/09/2022
occurred at M/s. Anupam Rasayan India Ltd(Unit-6) (GPCB ID 50114).

Thanking You,

(Dr Jignasa Oza)

Regional Officer,

Gujarat Pollution Control Board
Plot No: 11 -12/2,3

GIDC PANDESARA,
SURAT-394221

Phone: (0261) 2442696,

E-mail : ro-gpcb-sura@gujarat.gov.in

https://webmail.gujarat.gov.inf/owa/#viewmodel=ReadMessageltem&ltemID=AAMkADIOMTI2ZjIXLTZINWUtNDk3MS1iMGE 1LTIxZDFhOTYyZWU... 11



Additional information in connection with Inspection report(inspection ID — 685714,

Inspection date —11/09/2022) along with layout of affected area due to incident dated:
10/09/2022 occurred at M/s. Anupam Rasayan India Ltd(Unit-6) (GPCB ID 50114)

(1) Production plant section-I of M/s. Anupam Rasayan India Ltd(Unit-6), Plot area having dimension:
17.6 Meter x 43.10 meter, out of total Plot premises area @ 9376 Sg. meter (Having total Plot area
dimension: 75.57 Meter x 124.07 meter) of the Plot No 2425 is found affected due to Fire/Blast
incident dated 10.09.2022 (Copy of the Layout plan with marking affected area is attached here
with).

(2) Not affected area (due to Fire/Blast incident dated 10.09.2022) - Storage tank area, Utility area,
Lab & Pilot plant Building area, Production plant section-Il (Presently which is found vacant and yet
not installed any plant machineries in the production plant) and admin building ( windows are
broken only)

(3) As informed by factory inspector, The DISH report is in process and awaiting for the same.






ANNEXURE H

GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN, SECTOR 10-A,

GANDHINAGAR - 382010,

(T) 079-23232152

RPAD
DIRECTION UNDER SECTION 31(A) OF THE AIR (PREVENTION AND CONTROI,
OF POLLUTION) ACT - 1981 |[HEREINAFTER REFERRED TO AS THE “AIR ACT™|
AS AMENDED FROM TIME TO TIME.

WIEREAS you arc having an industrial plant at Plot no. 2425, Road No. 2, GIDC Sachin.
Sachin - 394230, Tal: Palsana, Dist. Surat.

AND WHEREAS the Gujarat Pollution Control Board has granted Consolidated Consent and
Authorization (CC & A) under the provisions of the Environmental Acts/Rules by its Consent
Order No. AWT-104795 which is valid up to 30/06/2024.

AND WHEREAS, during the inspection of vour industrial plant on 11/09/2022 (9:45 11rs) under
Section-24 of the Air Act by the authorized officers of the Board with reference to Fire Incident
occurred on dated: 10/09/2022 (@) 22:00 11rs) following was obscrved:
I Production process for manufacturing of 2, 4-Diflouro nitro benzence and distillation
ol solvent Sulfolane were going on at the time of incident within production plant
scction-1.

Blast/Fire incident occurred in receiver of distillation vessel due to unknown reason.,

Ly 1O

Total Four persons died (1 on the spot + other 3 person were missing at the time of
incident and later they found dead in the morning during rescue operation dt.
[1/09/2022) and twenty persons are injured due to Blast/Fire incident,

4. Looking at the category of the plant and the usc of solvent in the plant it can be said
that at the time of blast/firc incident in addition to smoke. VOCs may have been
liberated and considering the same status of air quality at the time of incident can be
considered as severe/cmergency.

L%

Production plant scction-I and glass windows of the production plant is found
damaged duc to Blast/Fire incident occurred.

AND WHEREAS, three days notice as per law of natural justice was issued by inspecting officer
at the time of inspection and you have failed to submit compliance for the same.

UNDER THE CIRCUMSTANCES, I. M. R. Macwana, Unit Ilead. Surat of Gujarat Pollution
Control Board is dirccted to issuc the closure directions under Scction  31(A) of The Air
(Prevention and Control of Pollution) Act-1981 as under:

[.. This order shall be effeetive with immediate effect.
I If your plant runs on captive power plant or DG-Set, than you shall stop them also.
[ "To dircet the concerned authority to stop supply of clectricity immediately.
V. To comply with DISII dircction and submit its compliance report.
V. To submit safety Audit report, HAZOP study report & PLI policy.
VI To collect & dispose generated wastewater, burncd/Partially burned material duc to fire
incident in a scientific manner and submit details.

M/s. Anupam Rasayan India Ltd. (Unit-6) (ID-50114) Page 1 of 3

Clean Gujarat Green Gujarat
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Pay Rs. 1 Crore as Interim Hovironment Damage Compensation by RTGS/NEFT
immediately in following A/C:

A } Name of Payce GUIARAT POLLUTION CONTROL, BOARD
B3 ; Bank Account Number 10325062238 ‘
" Type ol Account CURRENT |
) ! Bank STATE BANK OIF INDIA
L l Branch GANDHINAGAR ZONAL BRANCI]
I | Branch Address SECTOR-10 /B, IN FRON'T OIF NI! W
| . SACHIVALAYA, GANDITINAGAR-382010
G IFSC Code SBINO001355

i |

Details regarding action taken in this regard shall be communicated on followine mail especially
pix 3 o = f=) o
with LI'TR No.

) uh-gpeb-suraideuiarat.gov.in

|
f
1

r
2) nuh-gpcbraced@aujarat.oov.in !
\
1

3) nuh-gpeb-surafagujaral.goy. in

{1 the above directions are not complied, you are liable for prosccution under Scetion 37 of
the Air (Prevention and Control of Pollution) Act-1981 which provides punishment with
impiisonment for a term not less than one year and six months and may cextend to six years and
with {inc.

his order is issued after approval of competent authority.

For and on behalf of
Gujarat Pollution Condrol Board

Y

(M. R. Macwana)
Unit Head, Surat

NO: GPCB/CCA-SRT-21952)/1D_50114/ 683 Date: /6'/ 2017,
S5

To,
Mi/s. Anupam Rasayan India Ltd. (Unit-6)

\/’('61 no. 2425, Road No. 2, GIDC Sachin,
7 Sachin - 394230,

Tal: Palsana, Dist. Surat.

COPY TO:

. Managing Dircctor. 2. The Lixeeutive Engineer, (O&M)
Dakshin Gujarat Vij Co. Ltd. Surat Rural Division,
Nana Varachha Road. DGVCL.. Surat-R Dn.
Kapodara. Surat-395 0006, Nana Varachha Road,
Dist.: Surat Nr. Gajjar Petrol Pump,

Dist: Surat - 395006

You are request to disconnect the supply of Electricity (except single phase) with
immediate effect to industrial plant M/s. Anupam Rasayan India 1.td. (Unit-6) located at Plot no.
2425, Road No. 2. GIDC Sachin, Sachin - 394230, ‘T'al: Palsana, Dist. Surat and intimate 10 us
accordingly.

M/s. Anupam Rasayan India Ltd. (Unit-6) (1D-50114) Page 2 of 3



- GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN, SECTOR 10-A,

|

-‘==’~ GANDHINAGAR - 382010,
GPCB (T) 079-23232152

3. Notified Arca authority, Sachin GIDC,
Unnati Building, Plot No.: 5719,
Road No.: 6. GIDC Sachin,
Surat -394230

With a request to disconnect the supply of Water and drainage conncction with the
immediate effect of the industrial plant of M/s. Anupam Rasayan India [.td. (Unit-6)
located at Plot no. 2425, Road No. 2. GIDC Sachin, Sachin - 394230, ‘T'al: Palsana. Dist.
Surat and intimate to us accordingly.

For and on behalf of
GUJARAT POLLUTION CONTROL BOARD

\/

(M. R. Macwana)
Unit Head, Surat

M/s. Anupam Rasayan India Ltd. (Unit-6) (ID-50114) Page 3 of 3
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ANNEXURE | SACHIN NOTIFIED AREA AUTHORITY
Office of the Chief Officer,
Unnati Building, Plot No.5719,

Chief Officer, Road No.6, G.I1.D.C.

Sachin Notified Area, G.I.D.C-Sachin. Sachin 394 230, Dist.-Surat
Email:-naosachin1@gmail.com Ph.& Fax No.(0261)2399 825

No. C.0./N.A./SCN/ 5966 Dt. 177077222
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DAKSHIN GUJARAT V1J COMPANY LIMITED

Regd. & Corp. Office:"UrjaSadan”,Nana VarachhaRoad,Kapodra Char Rasta,Surat-395006
SACHIN INDUSTRIAL SUB DIVISION
ROAD NO.3, G.I.D.C.,SACHIN, TA : CHORYASI, DIST : SURAT

Telephone: (0261) 2397338 Website: www.dgvcl.com
SCN/O&M/TECH/ NO. |2 40 7 Date: 19.09.2022
To
Executive Engineer(O&M)
Suratind Div.
Pandesara
Surat

Sub:-Disconnection of power supply as per GPCB letter,
Ref: -1.GPCB/CCA-SRT-2195(2)/ID_50114/683517 DTD. 19.09.2022
2. SID/O&M/TECH/GPCB DC/22/16773 Dtd. 17.09.2022

Respected Sir, .
As per GPCB Letter no. GPCB/CCA-SRT-2195(2)/ID_50114/683517 DTD. 19.09.2022. We have

disconnect power supply of M/S. ANUPAM RASAYAN INDIA LTD. (UNIT-6) CONSUMER NO. 64251
in name of M/S. ANUPAM RASAYAN INDIA LTD. Plot no. 2425 ROAD NO.02 GIDC Sachin, last
readings hefore disconnection of power supply is here as under

Date 17-09-2022
Time 19:10
Kwh 1180542
Kvarh 64333
Kw BMD 51.6
KW RMD 2.2
KVAH 1183803
This is for information and needful action please. /
DeputylEngineer
DGVCL

SACHIN IND S/D

C.F.W.CS. to
1. The Executive Engineer (O&M) SURAT IND DIV.

\ﬂ'. M/S M/S. ANUPAM RASAYAN INDIA LTD. Plot no. 2425 ROAD NO.02 GIDC Sachin
3. GPCB GANDHINAGAR
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